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INTRODUCTION 

I, the Chairman, Committee on the Welfare of Scheduled Castes 
and Scheduled Tribes, having been authorised by the Committee to 
submit the Report on their behalf, present this Fourteenth Report 
(Eighth Lok Sabha) on the Ministry of Finance (Department of 
F..conomic .\1fairs-Banking Division)-Reservations for, and em-
ployment of, Scheduled Castes and Scheduled Tribes in Canara Bank 
and credit facilities provided by the bank to Scheduled Castes and 
Scheduled Tribes. 

2. The Committee took evidence of the representatives of the 
Ministry of Finance (Department of Economic Affairs-Banking 
Division) and Canara Bank on the 22nd and 23rd January, 1986. 
The Committee wish to express their thanks to the officers of the 
Ministry of Finance (Deptt. of Economic Affairs-Banking Division) 
a~d Canara Bank. for placing before the Committee material and 
infonnation the Committee wanted in connection with the examina-
tion of the subject. 

3. The Report was considered and adopted by the Committee on 
April 23, 1936. 

4. A summary of conclusions/recommendations contained in the 
Report is appended. 

NEW DELlII;. 

Ap-ril 23, 1986 

Vaisakha 3, 1908 (SakCl) 

KIftSHAN DATT SULTANPLTRI, 

(v) 

Chairman. 

Committee on the Welfare 

of Scheduled Castes and 

Scheduled Tribes. 



CHAPTER I 

INTRODUCTORY 

A. Organisation 

The CanB:l'a Bank is one of the fourteen banks which were 
natiorialised in July, 1969. It is a body corporate under Section 
3(4) of the Banking Companies (Acquisition and Transfer of Under-
takings) Act, 1970. Its organisational set up compriaes of four tiel'l 
viz. Branches, Divisions, Circles and Head Office in a heirarchial re-
lationship with each other. Functions at the Head Oftlce are cate-
gorized into 4 wings and each wing is headed by a General Manager. 
The wings are: 

1. Personnel 
2. Credit 
3. Planning & Development 
4. Finance & General Administration. 

1.2 All directives received in regard to reservation for Scheduled 
Castes and Schedulde Tribes are scrutinised by the Head Oftlce and 
gutdeli~s issued to respective Circle Oftlces. -

-1.3. As in June, 1985, there were 49 Divisional Offtces and 1582 
branches of the bank as under:-

Rurai 
615 

Semi-urban 
420 

Urban 
253 

Metropolitan 
294 

B. SC/ST Cell/Liauon. Ofjit:er 

1.4 The Ministry of Finance has informed that its Banking Divi-
sion is concerned with Government policies which have a bearing 
with the working of commercial banks and term lending institutions 
excluding Life Insurance Corporation of India, General Insurance 
Corporation of India and the Unit Trust of India. In this Division 
there is a Scheduled Caste/Scheduled Tribe Cell working under the 
overall charge of a Joint Secretary which is responsible for watchiag 
the implementation of Government orders regarding reservation for 
Scheduled Caste/Scheduled Tribe in public sector banks:ftnancia! 
Institutions. At present, the composition of the Cell is as follows:-

Section Officer 1. . 1 
Assistants .. 2 
L.D.C. .. 1 
DaftarylPeon 1 
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1.S The Under Secretary is in charge of this CelL The work of 

the Under Secretary is supervised by a Deputy Secretary. The 
overall charge is with a Joint Secretary. 

1.6 The representl\.tives of the Ministry of Finance informed. the 
Committee during evidence that the strength of the entire Banking 
Divit;ion had- been assessed by the Work Study Unit and there was 
no proposal to increase staff further. There was one Assistant in 
Scheduled Caste/Scheduled Tribe Cell who belonged to Scheduled 
Caste. AB far a'8 policy decisions were concerned, the Deputy SI;\C-
r.etary, Joint Secre~ry and Additional Secretary were actively in-
volved. 

1.7 The Ministry has informed that all the public sector banks 
have already been advised to nomlnate an officer as Liaison Ofticer 
for dealing with matters relatlng to representation of Scheduled 
Castes and Scheduled Tribes in the services of the bank, both at 
their Hell.d Office and Regional/Zonal offices. 

1.11 At the Head Office of Canara Bank an Assistant-General 
Manager of a Wing not connected with personnel functions (as reo 
quired by the Ministry) is nominated as the Chief Liaison otIlcer 
and Assistant General Managers at Circle Offices act as co·ordinat· 
ing Liaison Officers. 

!.9 It has been stated that in Canara Bank, a Cell is working under 
the overall ch~rge of Chief Liaison Officer at Head Qffice, Bangalore 
which is responsible for overseeing the implementation of Govern-
ment orders regarding reservations for Scheduled Caste/Scheduled 
Tribes. The composition of the Cell is as under:-

(a) Chief Liaison Officer; 
(b) 2 officers belonging to Sch~duled Caste/Scheduled Tribe; 
(c) 2 officers looking after personnel matters; and 
(d) One officer monitoring the credit facilities extended to 

minority and. weaker sections. 

1.10 Placing of indents and allotment of candi4ates fOJ: officers 
and clerical cadres are done at Head Office while recruitment of 
clerical and sub-staff cadre are done by Circle Offices headed by 
Deputy General Managers, on regional basis. A Cell at each of the 
Circle Offices headed by the Liaison Officer and comprising 01 an 
ofJIcer belonQing to SC/ST category and another officer working at 
staff sections is being set up. 
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1.11 All Directives received in regard to reservation for Sche-
duled Castes/Scheduled Tribes are scrutinised and guidelines issued 
by the Head Office to respective Circle offices, which are also over-
seen by the Cell functioning at Circle Offices headed by the respec-
tive Liaison Officers. The Liaison Officers appointed at Circle Offi. 
ces have beell advised to keep the Head Office informed of the 
matters that are discussed with the representatives of the Scheduled 
Caste/Scbeduled Tribe employees' Association and other related 
matters. Wherever necessary. suitable guid!!lines are given to 
.Circle Offices by the Head Office. Meetings are held among Liaison 
Officers to discuS's matters of common interest. 

1.12 The representative off the bank stated during evidence that 
the Chief Liaison Officer at- the Head Oftlce came from a fairly 
senior level of Assistant General Manager. So far there had been 
nobody from the Scheduled Caste or Scheduled Tribe in the execu-
tive cadre to be appointed for this post. There were two officers 
from Scheduled Caste and Scheduled Tribe community who assisted 
the Chief Liaison Officer. In terms of the instructions issued by the 
Ministry of Home Affairs regarding duties and functions of Liafaon 
Oftlcers, the Liaison Officers in Banks are, inter-alia, responsible 
for:-

(i) Ensuring due compliance with the Government Orders re-
lating to reservation of 'vacancies in favour of Scheduled 
t:"AstesiScheduled Tribes and other benefits admissible to 
them; 

(ii) Ens,uring timely submission of various reports to Govern-
ment regarding recruitment/promotion of Schedult'<i 
Castes/Scheduled Tribes against the reserved vacanc1es; 

(iii) Scrutinising and consolidation of various state~e~ts 
received from subordinate offices (Reqional/Zonal /DlV1810n 
offices); 

(iv) Conducting annual inspection of rosters; 
. (v) Ensuring extensiah of necessary assistance to Government 

and the Commissioner fOr Scheduled Castes/Scheduled 
rfnDes in the investigation of complaints received by Gov-
ernment and the Commissioner in regard to service mat-
ters; 

(vi) Answering queries and clearing doubts raised by the Zonnl; 
RegionaliDivisional Offices of the Bank in regard to 
matters covered by reservation orders; 
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(vii) Looking into the grievances of Scheduled Caste/Schedul-
ed Trib: employees regarding their service matters; 

'(iii) Answering queries, and clearing doubts rai.'Jed by the Zonal/ 
RegionallDivisional offices of the bank in regard to mat.. 
ters covered by reservation orders; 

(Ix) In Canara Bank periodical statements on reservations 
for recruitment I promotion of Scheduled Castes I Scheduled 
Tribes are submitted in the prescribed proforma to the 
Ministry. 

The progress of implementation is reported to the Board of 
Directors on a periodical basis. , • 

Liaison Officers of ' the Bank attend meetings conducted in the 
Ministry and represents the bank in other concerned seminars, etc. 

1.13 The Officer-in-charge of . Scheduled Caste/Scheduled' Tribe 
Cell In the Banking Division functions as the Liaison Officer. The 
various statements received from the bank regarding recruitment! 
promotion of Scheduled CasteslScheduled Tribes against reserved 
vacancies are scrutinised in the Cell and the shortfalls, if any, pointed 
out to the bank. The queriesldoubts posed by the bank to the 
Banking Division are examined by this Cell and the necessary clarifi-
cati'On is sent to the bank. The representations received from the 
SchedUled CasteslScheduled Tribes Associations in the Banking Divi-
sion are taken up with the B'ank(s) and necessary guidelines arc 
issued wherever considered necessary. Besides this, the Cell also 
examines various instructions issued by Government from time to 
time and forwards are sa:me to the banks for implementation. Spe-
cial importance is given to the Parliament Questions and letters 
from Members of Parliament and other VIPs and the same a·re 
examined on priority basis. The Officer-in-charge of the Cell also 
meets the bank staff occasionally and discusses with them various 
matters referred to in the representations received from SqST Asso-
ciations, 

1.14 The Committee .note that the revised strength of Scheduled 
CQsteiScheduled Tribe Cell in Banking Division of tbe Ministry of 
Finance after assessment by the Work Study Uni{ is one section offi-
cer, two Assistants and one L.D.C. as against the previous strengtl1 
of one Section Officer, one U.D.C. and one L.D.C. The Under SeQ"eta? 

'is in charge of the Cell. J)eputy Secretary, Joint Secretary and Add!-
tional Secretcry are actively involved in policy decisions, In .. tlus 
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connection, the Committee would 6ke to draw attention to wtrue. 
tiOBS contained in M"mistry of Home Affairs OM. No. 27/22/68-Estt .. 
(SCT) dated 9th April, 1969 according to which an officer at least 
of the rank of Deputy Secretary should be appointed as Liaison om· 
cer in respect of matters relating to representation of Scheduled 
Castes and Scheduled Tribes. The Committee recommend that in-
stead of Under Secretary, an officer of the ra.nk of Deputy Secretary 
should be made Liaison Officer in the Banking Division and SCIST 
Cell shOUld be directly under him. The Liaison Officer should as 
far as possible belong to SqST category. 

1.15 The Committee note that an Assiste.nt General Manager not 
cOll,'l1ected with the personnel functions has been nominated as Chief 
Liaison Officer at the Head Office of Canara Bank. A CeO is workin.: 
under the overall charge of Chief Liaison Oftlcer who is responsible 
for overseeing the implementation of Government orders regarding 
reservations for Scheduled Castes and Scheduled Tribes. Assistant 
Gt\neral Managers at Circle offices of the bank have been designated 
as Liaison Officers. Scheduled Castel&heduled i'ribe Cells arc 
being set up at Circle Offices under the charge of a LIaison Oftlcer. 
The Committee recommend that these Cells with adequate staff 
should be set up at all Circle offices without further delay 110 that 
matters relating to reservation in services and other welfare mea-
sqres for Scheduled CasteslScheduled Tribe employees are dealt with 
effectively. The Committee also recommend that as soon as officers 
of the level of Assistant General Managers belong;.ttg to Scheduled· 
Castel Scheduled Tribe categories become available, they should be 
appoi.nted as Chief Liaison Officer/Liaison OlIlcer. 

C. Board of Directors 

1.16 In a note ftJnished to the Committee, it has been stated that 
appointment of Directors on the Bank's Board ot Directors is made 
by the Government of India under Clause-3 of the Nationalised Banks 
(Management and Miscellaneous ProviSions) Scheme, 1970. Many 
of the Directors are chosen from certain speCified interests so as to 
give the'Board of the corporate body, a balanced expertise!experience 
to oversee its functioning effectively. 

1.17 Non-official Directurs of the Board of Canara Bank are yet 
to be nominated by the Government. Presently no Director belong-
ing to Scheduled Castel Scheduled Tribe category is on the Board. 
Earlier Mr. N. D. Kamble was the Director (be19nging to reserved 
category) from 1~.1.82 tu 13.1.85. 
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1.18 The Board of Directors are informed of Government instruc-
tions relating to Scheduled Caste I Scheduled Tribe and they en-
deavour to ensure implementation of these instructions. The perio-
dical reports regarding implementation of reservation orders in 
favour of SCIST are placed before the Board and the Board is kept 
informed about the developments from time to time: The Directives 
given by the Government are placed' before the Board and imple-
ment~d. 

1.19 The decisions taken by the Board of Directors are cor-
porate decisions and not those of any individual Directors or a group 

,of Directors. The participation of the individual directors is only in 
relation to the working of the Board as a whole and not in his indivi-

,dual capacity. 

1.20 All the nationaliSed banks are required to follow the pr:es-
cribed reservation for Scheduled CasteslScheduled Tribes in appoint-
ment to various postJi and in promotro~ and the Board of Directors 

,as a whole is expected to see inter-alia. that the policies thus laid 
down are carried out by the bank. 

1.21 The representative of the Ministry of Finance stated during 
,evidence that the present Board of Directors of Canara Bank con-
sisted of the Chairman and Managing Director, the Executive 
Director, a representative of the employees of the bank, one R. B. I. 
nominee and one officer of the Banking Division. Total membership 
of the Board was 15 out of which five had been filled and there were 
Ii> vacancies. 

1. 22 In regard to one Member of the Board bein'g from Sche-
duled CastelScheduled Tribe, the representative of the Ministry 
stated as under:- .. 

"This has been accepted by Government. Government in-
variably nominates a member from Scheduled Castes or 
Scheduled Tribes on the Board. In the earlier Board of 
Canara Bank there was a member belonging to Scheduled 
Caste. Today in Reserve Bank of India local offices etc. 
there are Directors belonging to Scheduled Caste but the 
Board of nationalised banks have not yet-been finalised by 
Government. Whenever this decision is taken, this gene-
ral view of the Government viz. that on every Board there 
will be one member belonging to Scheduled Caste or .Sche-
duled Tribe will be followed." 
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1.23 Regarding delay in appointment of new members on the 
Beard of Directors, the representative of the Government stated that 
me~1bership of the Board automatically lapsed at the end of 3 years. 
The members were on the Board till January, 1984. Thereafter Gov-
ernment had not appointed new members. . 

In fact no non-official member had been appointed by Govern-
ment on any of the nationalised banks. The matter was under con-
sideration of the Government. Asked if five Directors were enough 
fo!" the efficient working of the bflnk, the representative of the Bank-
jng Division stated that five members on the Board was not a small 
number but if the number was increased, then certainly the work 
could be done in an efficient manner. 

1.24 When it was pointed out that information regarding reser-
vation in promotions was given to the Boarq only in 1984, the repre-
sentative of the bank stated that it was a slip on their part upto 1983. 
He, however, stated that implementation of promoion quota wu 
done from 1.7.79 as per Government's gUidelines. He further stated 
that they had updated the Board about the information on reserva-
tion in promotion. 

1.25 The Commitee are concerned to note that while it is the 
policy of the Government that one member belonging to Scheduled 
CaSteiScheduJed Tribe should be on the Board of Directors of all 
nationalised bunks, presently no Direttor belonging to Scheduled 
Car;teiScheduled Tribe is on the Board of Caoara Bank for the last 
mC)re tha.n one year. While the total membenhip of the Board is 15, 
the- present Board of the Bank consists of Chairman and Man..u.c 
Director, the Executive Director, a represeRtative of the employees 
of the bank, one R.B.I. nominee and one officer of the Bankin, Divi-
sion. There are teon vacancies in the Board. 'nle Committee desire 
that the vacancies in the Board should be Oiled up immediately au 
at least one member belQ1lging to Scheduled CasteslScheduled Tribes 
should be. nominated on the Board. 



CHAPTERU 

RESERVATIONS 

A. Reservation in Di'Tect Recruitment 

2.1 It has been stated in a note ~urnished by the Ministry that in 
Canra Bank reservation orders apply to direct recruitment in officers, 
derical and subordinate cadres. 

2.2 In accordance with Government directives the percentages 
of reservations made by the Canara Bank in favour of Scheduled 
Castes I Scheduled Tribes and the date from which applicable in 
respect of various categories of staft in recruitment and promotion are 
given below: 

Cadre Direct recruitment 

OnrlCERS 

JMG-I • 

Percen~ of 
reservations 

SC ST 
II 3 -------- ----" " 

Percentage of 
resen·atio ns 

80--- ST--

4 S 

IS% 71% 

CLERClAL & SUB'STAFF: VARIES PROM STATE TO STATE 

.. per ()Cnt J.X!r cent per ()Cllt per cent 
Andhra PradClh 13 S 15 6 

Allam 6 II 6 II 

Bihar 14- 9 IS 9 
Oqjarat 7 14-

I 

7 14· 
Haryana . 19 5 19 Nil " 

H.P. 112 5 • 115 !j 

J&K 8 5 9 ~il 

"Kamataka 13 5 15 ;; 

Kerala 9 5 10 

Maharashtra 6 6 7 n 

----
8 
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--,--,.~. ----._- ---_._---

:I 3 4- 5 

,-----,---~ -_._' 
1'<"'- e,--t per ont pc, ()Cllt pel' CI'nt 

M,P. 13 iZO 14 113 

Manipur :I 31 '1.7 

Meghalaya 44 44 

Nagaland Nil 45 Nil 45 
Drilsa 15 !l3 15 113 

Punjab 115 5 '27 Nil 

~asthan 16 Iii 17 12 

Tamilnadu 10 5 If) 

Tripura 13 :29 15 119 

U.P. 21 5 21 Nil 

W.B. 20 6 2~ 6 

Andaman & Nicobar Nil 16 Nil 12 

Arunachal Pradcth Nil 45 44 

Chandigarh 12 5 14 Nil 

Dadra & Nagar Havdi 2 43 2 43 

Ddh\ 15 71 

Goa, Daman & Diu 2 5 2 

Labhadweep Nil 45 Nl 45 

Pondicherry 16 
II-

5 16 Nil 

Mizoram. Nil 45 
-._-------- --._-_. 

2.3 Vacancies in the Junior Management Grade Scale-I in respect 
of Probatfonary Officers arc ruled in accordance with the promotion 
settlement entered into with the 'recognised employees Union. Ac-
cordingly, 20 per cent of the vacancies are filled in by direct recruit-
ment throu~ B.S.R.B. and the remaining 80 per cent are filled in 
by promotion from within from the clerical cadre. Vacancies in 
clerical cadre are generally filled by direct recruitment. A very 
small pr<tl>Ortion of vacancies are filled through promotion from sub-
staff, 

2.4 The nu~ber of vacancies reserved for Scheduled Castes! 
Scheduled Tribes in accordance with the roster point$ are informed 
to the B.S.R.Bs. as also backlo'g of unfilled vacancies, if any, in 
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each state while indenting for the requirelnent of clerical cadre Der-
sonnel. In the sub-staff cadre· all vacancies are filled in by direct 
recruitment through the medium. of Employment ExchangeslRajya 
Zilla Sainik BoardslSpecial Employment Exchanges and Vocational 
Rehabilitation Centres in accordance with the Government of India 
directives. 'The vacancie~ are ootified to the Employment Exchangesl 
Sainik BoardslSpecial Employment Exchanges as the case may' be 
and on receipt of the panel of names sponsored by them, eligible 
candidates are interviewed and a panel of selected candidates is pre-
pared. Selected candidates are drawn from the panel as and when 
permanent vacancies in sub-staff cadre arise. Reservations are made 
as per the roster fOr appointment, of sub-staff cadre and the number 
of reserved vacancies are notified to the Employment Exchangesl 
Sainik BoardslSpecial Employment Exchanges for physically handi-
capped persons, as the case may be. 

IF 

2.5 In reply to a question about the nature of machinerylchecks 
devised to ensure that reservations made in favour of Scheduled 
Castes/Scheduled Tribes are actually fulfilled, it has been stated 
that a built-in system of checks to ensure that reservation of Sche-
duled Castes! Scheduled Tribes are actually fulfilled is in vogue. 
With a view to ensure that reservations are properly arrived at, 
the liaison work with the B.S.R.Bs is centralised at the Head Office 
of Canara Bank. Similarly all recruitment work in the permanent 
cadre of the Bank is centralised at the Bank's H. O. The allotments 
made by the B.S.R.Bs are verified and forwarded to Circle Offices 
for appointment. Feedback from Circle Office is obtained to ascer-
tain the number of candidates who have accepted the offer and who 
have joined the services of the Bank. Similarly, even in the sub-
staff cadre the panels for appointments prepared by various Circle 
Offices are received at the Bank's Head Office aild permanent ap-
pointments are made only after verifyin'g the vacancy position in 
each area. Substitute for drop outs are indented to the B.S.R.Bsi 
Employment Exchanges keeping in view .the reservations position. 
Every time an indent is placed to the Recruitment Board the num-
ber of reserved vacancies are informed. 

2.6 It has further been stated that periodical statement;; are 
sent by the bank to Banking Division of the Ministry of Finance 
regarding recruitmentipromotion of Scheduled Castes and Scheduled 
Tribes. Statement sent to Banking Division regarding the recruit-
ment of Scheduled Castes and Scheduled Tribes c1uring 1984 is 
given in Appendix I. 
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2.7 On being asked during evidence whether Banking DivisioR 
.,oftlcers were visiting the banks pl!friodically to see the implement4-
.tion of inetrucUons regarding reservations for Scheduled Caste and 
:5eheduled Tribes, the representative of the Ministry of Finance 
.stated as under: ' 

"It would be very difficult to get the information on all as-
pects from the Banks. There are so many aspects which 
are being monitored. This is being done by the repre· 
sentative appointed by the Goverr.ment (l!l the Board 
of the bank. Therefore when these quarterly reports 
come up before the Board where bank ofli,cers are also 
. present, wherever there is any lacuna, that can be cor-
.rected through the medium of the Board of Directors." 

'2.8 When it was speCifically asked if the Oommittee could take 
it that the offl,cers from the Banking Division were not visiting the 
:banks, the representative of the Ministry stated as under:-

"The ,Banking Division officers visit tl\e banks for the' Board 
meetings every month. In the meetings of the Board 
themselves held in different months they have a pattern 
of reviewing different banks, The officer in the Banking 
Division monitors work relating to Scheduled Castes I 

'Scheduled Tribes once every quarter .• It is true no one 
goes' from the Banking Division to the banks, but we 
think since the Director of the Banking Division goes, the 
purpo~ is served. Since the banks are 28 in number, It 
will be difficult for officers from Banking Division to visit 
each of them." 

2.9 In reply to a question whether the system of paying visits to 
these banks by officers from the Banking Division was not necessary, 
'the representative of the Ministry stated as under: . 

"I would nct not say that it is not necessary. But it is not really 
phvsicany possible, because the number of staif is limited. 
Our Directors going there will be more practical." 

2,10 The Committee note that reservations for Sehecluled. Cutes 
and Scfledu1ed Tribes in direct recndtment have been InfOrce in 
Canara Bank sinee 19-7-1989, the date of nationaliaation of the bank. 
The r~rv'ations are applicable for recruitment to the posts in oftlcertl, 
e1erleal and sub-stalf cadres. 
'715 LS-2 
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2.11 The Committee feel unhappy tbat implementation of reser-

vation orders by eanara Bank is not satisfactory and leaves much. 
scope for improvement. According '. to information sent by the bank. 
to the Banking IJivision of Ministry of Finance regarding recndt. 
ment of ~heduled Castes/Scheduled Tribes during 1984, there was 
backlCW of 64 Scheduled Castes and 76 Scheduled Tribe in offieers cate· 
gory 291 Scbeduled Castes and 565 Scbeduled Tribe ill clerifical cadre 
and 33 Scheduled Castes and 300 Scheduled Tribe in fiub-staft cadre 
as on 1·1·1985. The Committee rC{!ommcnd that special re::ruitment 
should be held through B.s.R.Bs. to clear the backlog' of reserved 
vacancies. The Committee find that there is bugebacklog in Scheduled' 
Tribe category .in clerical cadres. The Cotnmittee suggest that the' 
question of making special recruitment for Schduled Tribes in cleri-
cal cadres in areas of tribal concentration to clear the backlog may alllO' 
be considered. While reporting to special recruitment suJlicient pUb-
licity of vacancies should be· given so that Scheduled Castes/Sche-
dulde Tribe candidates are. attraeted in large number. 

%.12 During evidence'the representative of tbe Ministry of Finance 
stated that no one from the Banking DiViiion visited the banks-
periodically to see the implementation of instructiW}s regarding 
reservations for Scheduled Castes and Scheduled Tribes. . He fur· 
ther said that since the banks were 28 in numbea-, it would be difficult· 
for offie.ers from BanJmg' Division to visit each bank. The Committee 
recommend that in view of the limited staff available ;... Banking 
Division, they shouR select a few of the nationalised banks every year' 
and ofticers of the Division should pay a visit to these selected 'banks 
to see the implementation of reservation orders. The Committee bope' 
that this will have a salutary effect in improving the representatioD' 
of Scheduled Castes a,.,d Scheduled Tribes in the banks. 

B. Reservations' in Promotions 

2.13 Reservation orders apply to promotions from clerical to' 
officers cadre but do not apply to: 

(a) Promotion from one scale to another scale in the Officers 
cadre; and 

(b) Promotion from sub-staff to clerical cadre~ 

However in Canara Bank as a good gesture reservations for SC/ST 
candidates are being given at 15 per cent and 7l per cent respectively 
in promotions from sub-staff to clerical cadre, (where toe direct re'-
cruitment is almost 100 per cent.) 

2.14 The order regarding reservation in proJpotion is effective froUl" 
1-7-1979 for officers cadre and from 1-1'·1980 for clerical cadre. Per-
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centage of reservation is 15 per cent for Scheduled Castes ~d 7i per 
cent for Scheduled Tribes in respect of both the cadres. 

2.15 It has further beel). stated that the promotions to clearical 
cadre and to Junior Management Grade Scale I are governed by the 
settlement entered into with the recognised employees' Union under 
Section 2(P) of the Industrial Disputes Act. The settlement in force 
was signed on 3rd December, 1983. 

2.16 Process of selection to clerical cadre is mainly by direct 
recruitment and a small proportion by promotion from sub-sUiff. 
Sub-staff are selected mainly by direct recruitment. Procedure 
followed in regard to promotions is as under:-

(A) Promotion to Clerical Cadre: 

The promotions of suh-staff to clerical cadre are made under the 
following categories:-

(i) Promotion of Graduate Sub-Staff: 

Sub-staff who complete their graduation and who have put 
in a minimum of 2 years of service in the rank are inter-
viewed and promoted to clerical cadre. 

(ii) Promotion of Matriculate Sub-Staff 

Sub-staff who have passed SSLC or equivalent examina-
tion and who have put in 4 actual years of service in the 
bank (2 years in the case of SC/ST) are administered a 
written test on Arithmetic and English. All those sub-staft 
who secure pass marks in the test shall be promoted to 
clerical cadre. Pass marks are 35 per cent. For general 
candidates and 30 per cent. of SC/ST candidates. 

(Hi) Promotion of non-matriculate sub-Itaff: 

Sub-staff who have passed VI standard examination and 
who have put in 8 actual years of service (6 actual years 
for SC/ST) in the bank shall be administered a written 
test on Arithmetic and English. Employees who come out 
successful in test by seruing the pass marks (35 per cent. 
in case of General candidates and 30 per cent..in case of 
SC/ST) stipulated shall be intenriewed and ranked on the 
basis of marks awarded for their service and in interview 
and promoted subject to a maximum of 7 per eent of thf! 
previos year's clerical recruitment 
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(iv) Promotion of sub.staff With 20 years of service: 

Sub-staft .who have put in 20 or more years of service· jn 
the -bank shall be interviewed and ranked on the b~,Jis of 
the total marks 'for 1Jervice and in interview. Employees 
shall be promoted in the order of their ranking subject to 
a maximum of·· 80 vacancies in a year. 

(v) PromotiOn of sport&manBtLb-staff: 

Sportsman sub-staff who fulfil the stipulations regarding 
performance in sports in the settlement shall be inter-

. viewed for promotion to clerical cadre provided they have 
put in 1 year of service in the bank and shall be promoted 
subject to a maximum of 10 in a year. 

2.17 The part time employees who conform to the norms prescribed 
for recruitment of sub-staff as on the date of their joining are included 
in the daily wages panel and are given prefernce for absorption 
into sub-staff cadre. In case of SC/ST employees the upper age 
limit is relaxed by 5 years. 

(B) Promotion to Junior Management Grade Scale 1: 

2.18 80 per cent of vacancies in Junior Management' Grade Scale 
I are filled by promotion. 

(i) Employees in Clerical cadre who conform to the eligibility 
norlM as regards the qualifying service and qualification are admin-
istered a wr;itten test on the following subjects: 

(1) Banking Law & Practice 
(2) Manual of Instructions 
(3) General Engltsh. I 

Eligibility norms for promotion are as under:-

-------------------------Ger.eral 
-----" ... _-----

Should haVe put in 6 years 
of service 

Should have put . in 5 'years 
of aerVlce 1Vltli 0A1IB Put I 
-should haVL put in 4 years 
with CAUn Part n. 

SC/ST employees 

Should have pul D14 yelU'6 
Of service. 

Should have Ploltin 3 yeats of 
serviCe with CAllB Part 1. 
Should have put in,2 years of 
sel'viee with CAlm Part II . . -
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Employees who come oui successfUl in the test by 8eC'Ul'iJle the 
pre$Crlbed pass marks (40' per cent for general candidates aDd 35 
~r\cent for SC/ST candidates) shall be interviewed. Thereafter 
they are ranked on the basis of total marks awarded to them for 
their service, qualification, performance record, leave record, COD-

ftdential reports, involvement in Bank's prOgress and in the inter-
view. The vacancies asses'Sed are then filled" by pJ'omoting candi-
dates in the order of their ranking. Separate ranking is done for 
SCIST candidates. In respect of promotion to Junior Management 
Grade Scale-I' the SC/ST employees are being 1mpartedpre-promo-
tRm" tramiBg as to how to ~ fOr-, the promotion test, to enable' 
them to perform well in the test. 'reb is a part from' giving re1ua-
tion· and ranking them separateLy for the purpose of promotion 80 

that the post reserved for them can be filled to the maximum ex-
tent possible. 

Promotion of employees with 20 years oJ service to Scale-I 

2:19" Employees who have put in 20 o.r more years of service' in 
clerical cadre shall be interviewed for promotion. They shall be 
awarded marks for the various factors such as service, qualification, 
performance record, leave record, confidential reports, involvement in 
Bank's progress. '1'0 this, the marks secured in the Interview" sh8ll 
be added and the employees are ranked on the basis of total marklt 
'nte vacancies earmarked (30 per year) a.re filled by promoUng 
candidates in the order of their ranking, " 

Promotion of Sportsmen/women and highly qualified employees to 
Scale-I... 

2.20 Employees who conform to the eligibility norms for the 
above promotions sha11 be interviewed for promotion. They shall 
be awa.rded marks for service, qualification, leave record, perfmm-
anee record etc. The marks secured in the interview are added to 
the above marks and are ranked. The specified vacancies (Max. 10 
each) are Med by promoting employees in the order of their rank-
ing. In respect of promotion to Bacle-IT and m the inStructions from 
the Government for extending certain concessions to SC/ST em-
ployees in the absence of Reservation has been implemented. Ac-
cordingly, the bank is promoting _ ofticers belonging to Scheduled 
Caste/Scheduled Tribe if they are within the zone of' consideration 
and if they come within the number of vacancies assessed on the 
hams of their seniority ;f they are found not unfit for promotion. 

~ ..... 
2~2f'their position in the select list would, however, be the same 

as assigned to them by the Departmental Promotion Committee on 
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the basis of their record of service. They would not be giV'ell, for 
this purpose, one grading higher than the grading otherwise 8S11ip.-
able to them on the basis of their record of service. The promo-
tions to Scale-V, VI a'nd VII in officers cadre are made by evaluating 
the performance of eligible ofRcers by a promotion Committee C9n-
stituted iD. accordance with the Government directives. The pro-
motions to Scale-II, ITT and Scale-IV are made by self appraisal 
systm wherein due weightage is given for performance and service 
of eLigible officers. 

2.22 Break up of total number' of officers in various 'SCales and 
the number of Scheduled Caste/Scheduled Tribe Qftl.cers in each 
grade as on 10.6.85 is given below:-

Scale of Officel'l 

Scalo-I 

MMG Sealo-II 

MMG Sca1e-III 

SMG Scalo-IV 

SMG Sca1e-V 

Top-Execu~VI: Gr. Scale-VI • 

Top. ExetutiVl: Gr. Scale VII 

Total No. of 
Officers in 
various grades 

6160 

!ZoSS 

IMI 

IIS5 

.37 

15 

4 

---
10025 

No. belonging 
to sa 
category 

34 

3 

701 

No. belonging 
to ST 
category 

147 

5 

15!Z 

Statement giving information regarding promoticm. of Scheduled 
Caste and Sche;duled Tribe employees during 1984 is given in Appen-
dix-II. ' 

2.23 Regarding the efforts being made by the bank for increastng 
the representation of SchedUled Castes and Scheduled Tribes.in the 
officers cadre, the representative of the bank stated during evid-
ence as under:-

''We have' introduced management development programme 
for all, it is a mixe'd PJ'ogramme. We did not have it ear-
Mer. This progranune has been going on very well. We 
have also introduced a lot of interaction sessions where 
2G--30 !peOple togethe'r have this sort of inter-a., It 
is a general programme for all." 
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2.24 He further stated that 80 per cent of the ofticerlf were taken 
Iby prom!>tion from Clerical cadre and 20 per'- cent by direct ~ecruit-
anent. There was no backlog in promotional quota. -

2.25 In regard to promotion from one scale to another in the 
-office.rs cadre, he said that the normal zone of consideration waa 
3-4 times. There was reservation upto lowest rung in the officers 
'1:adre but if Scheduled Caste/Scheduled Tribe came within the selec-
tion zone and they came within the number of vacancies, they were 
automatically promoted. 

2.26 In reply to a question, the representative of the Bank stated 
that reservation was applicable to 30 vacancies which were ear-
ma,rked for promotion of employees with 20 years of service in 

-elearical cadre. The figure of Scheduled Castes/Scheduled Trjbes in 
this category was nil for 1983, 1 for 1984 and nil for 1986. The back-
log was carried forward. He also said that appointment of SpeCial 
Assistant was not a promotion but was more or less based on semo-
rity. There was no .reservation in 10 vacancies earmarked for pr0-
motion of sportsmen/women and highly qualified employees as It 
'was based on talent. 

2.27 In reply to a question regarding delay in application of 
·orders regarding reservation in promotion, the representative of the 
Ministry stat~d as under:-

"The orders of the Home Ministry were iSsued in November, 
1972. They were received through the Bureau of Public 
Enterprises in Aplil, 1976. But the orders providing for 
resrevation at the promotion stage were issued to 'all 
the nationaLised banks on 31st December, 1977. The maJn 
reason for the delay in issuing the orders was that after 
the Home Ministry's Circular came, discussions started 
with the R.B.I. and the nationalised banks for giving effect 
to this provision. Promotions in the banking sectors were 
part of agreements entered into by the management with 
the unions. Under the Labour Laws certain notices, etc. are 
to be issued before any change can be made. The 
matter had to be discussed in great detail and that 
is Why till 1975 ~t was not settled. A view was then taken 
that certain modifications in the orders were necessary 
to some extent and the final decision wu taken pnly in 
December, 1977."-

2.28 When it was pointed out that they had taken four years in 
1ald.ng a decisiO'D. which wall too long a period, he stated thatbecalae 
of sensitive nature of thing8, it required a- lot of time to come to • 
final decision. 



18 

2.29 T~' order rew.ding reservaUon in promotion was recei\W' 
in the bank in De<:emJber. 197'l while it became effective from 1.7;79 
for officers cadre .and from 1.1.80 for clencal cadre. Explaining the' 
re~~ f9r delay in enforcing the order, the representative of the-
bank stated as undet:-

"It 1s like this. We. rec~vedit in. December 1977. That ill" 
approximately 1-1-78. After receipt of that, as I said, 
since the agreementS with the Unions had to,be ch~ged •. 
by that time earlier promotions had already taken place-
because promotions take place only once a year:., When 
we finalised it in 1980; it was done from 1.1.79 and what.-
ever backlog was there, that also was filled up later." 

2.aR Wh~ t4e Committee enq4ir.ed how Government prOtpOBed' 
t~. co~p,nsate the Sched41ed Caste/~h~duled Trft)e employees, who' 
cou.lfL i10t be promoted ~ to delay in applying reservation orda· 
i~ by Department of Personllel in 1973, the representative of 
tJi~, Ministry stated as under:-

"We have examined this question whether our. directions dated 
31st December, 1977 could be given retrospective effect 
and the advice to us was that .this cannot be made appli-
Cal,)le retrospectively. Th~~ore, the Government advised~ 
the banks to give effect to it pros~tivelY." 

2.31' In a note furnished subsequent to the evidence; the Commi-
ttee has been informed that 617 employees were promoted in the-
year ,1978 from clerical cadre to Junior Management Grade Scale-I 
in officer's cadre. The promotions under this category are done· 
OWy once in a year. The orden. regarding reservation in promo-
tions were received by the Bank in January, 1978. Since the pro-
motiohs to clerical and officers cadre were governed by Settlements 
with the Recognised Union under Section2(p) of Industrial Dis-
putes Act, the matter was discussed with the Union for necessary 
changes in the settlement to provide for reservation. After much: 
discussion the matter could be cleared in the Joint Conference with. 
the Union in 'February, 1980. 

It. h8$ further been stated that as the scheme of .;reservation in 
PfQInotions to Junior Management, Grade Scale I was extended with 
eff~t fro:m1.7-1979, the reservation scheme was not made appli-
cable for the promotions as at 1-7-1978 and hence no backlog was 
arrived at and carried forward. 

2.33 The Committee have been informed that promotions to' 
detical eatbe and to Junior Management Grade Seale J'are govem-



19 

ed by settlement entered into with the recognised employees' UniOD~ 
UDder section. 2(p) of the Industrial Disputes Act. Under tltis set-
tJ~ent, 20 per cent of vacancies in Jwlior Officers Grade scale I 
8I'e filled up by direct recruitment a.~d 80 per cent by promotion 
from the clerical cadre. Reservations in promotions are provided 
as per instructions issued by Government i.e. 15 per cent for Sche.· 
duled Castes and 7 i per cent for Scheduled Tribes. 

z.34 In terms of settlement reached with the Unions on 3rd 
Deeember, 1983,.30 posts in clerical cadre in each calendar year are 
IUled up by promotion exclusively from sub-staff completing 20 years 
or more of service in the bank. Similarly 30 posts in Junior Mana-
gement Grade Scale I in each calendar year are filled up by promo-
tiull of employees in clerical cadre who have completed 20 or more 
years of service in that cadre. There is however, no mention in the 
settlement about reservations for Scheduled Castes and Scheduled 
Tribes in promotions under this category. The Committee recom-
mend that suitable provisiQll should be made for reservation of 
Scheduled Caste/Scheduled Tribe employees tor promotions on the 
basis of 20 years total service. 

2.35 The Committee note that reservations in promoti(¥ls have 
been made applicable in Canara Bank w.e.f. 1.7.79 fOr the officen 
cadre and from 1.1.84f for clerical cadre. Asked about the reasons 
for delay in implementing the orders regarding reservations in pro-
motion, -the Committee have been ;,'1.formed that the orders of the 
Home Ministry were issued in November, 1972. They were r"ceived 
in the Ministry of Finance through the Bureau of Public Eilter· 
prises in April, 1973 and were issued to nationalised banks on 31 
December, 1977. The main reason for the delay was that after re-
ceipt of the orders of the Mbistry of Home Affairs, discussions 
started with the Reserve Bank Of India and the nationalised banw-
for gi\ing effect to the orders as promotions in Banking Industry 
were part of agreements entered into by the Mana.~,,-nent with the 
U.nions. Final decision was taken only in December, 1977. The 
Committee are not convinced of the reasons advanced by the !\finis-
try for the delay of 5 years in coming in final decision. The tom-
mittee express their unhappiness at the undue delay on the ptrt of 
the Ministry of Finance ;.~ circublting orders regarding reservations 
ia promotion to nationalised banks as a result of which SC!ST em-
ployees were deprived of the benefits of reservation. 

2.36 Regarding delay in enforcing orden by the bank, the Com-
mittee were informed during evidence that the orders regarding 
reservations in promotions were received in January, 1978. Since 

.....,... .. _ .......... '''" . · ... :t:"m. ___ 
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the promotion to clerical and officers ca~ were governed by settle-
ments with the recognised Union, the matter was discussed with the 
Union for necessary changes in the settlement to pr~v;ic1e for reser-
vation. The matter was finalised in February, 1980. The represen-
tative of the Dank also stated during evidence that whatever back:' 
log was there from 1.1.1979 onwards was filled up later. The Com-
mittee were subsequently informed that since the. scheme of reser-
vations in promotions to Junior Ma~agement Grade 8.cale I was en-
forced w.e.f. 1.7.79, the reservation scheme was not madei applicable 
for the pl'ODlotions as on 1.7.1978 and hence no backlog was arrived 
at and carried forward. The Committee feel that there is hardly 
any justification for not giving reservations ;'u promotions to Sche-
duled Caste\Scheduled Tribe employees at least from 1.1.1978 on-
wards when the orders w~re received in the Bank. The Committee 
ftcommend that Banking Division of the Ministry of Finance should 
iSsue instructiO!lls to Canara Bank to apply orders rerarding reser-
vation in womotions from 1.1.1978 onwards, calculate the backlo~ 
in promotion from that date and carry forwar«J the unfilled reserved. 
vacancies. The Committee need hardly stress that had there been 
timely implementation of these orders, the promotion of eligible 
Scheduled Castes and Scheduled Tribe 'employees could have been 
effected much earlier and the employees would have gained mone-
;tarily to that extent. 



CHAPTER m 
STAFF STRENGTH & SHORrFALL 

A. Staff Btrength and Sh.ortfaZl 

3.1 Staft Strength in Canara Bank in all categories of posts at 
the time when reservation orders were made applicable and as ,on 
31-3-85 is as under:-

NUMBER OF SCIST EMPLOYEES & ITS l'E1H":F.NTAGE TO TOTAL NUMBER. 

CatelOry 
of P08U ' 

Officers 

• Not aVllilablc 

OF EMPlOYEES 

Total No. of No. of SCs/STa a~ on % of ,SC5;STs al on 
cDlploy("('s as 00 19-7-69 SI-3-81\@ 19-7-60 3 J -3-!l5@ --_._---- ---_.----- - -- _ .. - ----

19-7-fig 31-3-85 SC ST SC ST &C ST se 81 

IlI:8 99911 N.A.* 763 lI72 N.A.* 7;&4 lI·72 

47119 lIs643 .. 
34~9 1018 .. 13·49 3·97 

1251 7393 .. 1399 1.';1) IR.1)2 lI.I'" 
@Provhional • 

3.2 A statement showing yearwise recruitment made by the 
Canara Bank during the last 3, years, number ot vacancies reaerved 
for Scheduled Castes and Scheduled Tribes, number of SCIST candi-
dates actual1y appointed and the number of reserved vacanclea 
carried forward is given. in Appendix-III. 

3.3 The details of backlog for the years '1982, 1983 and 1984 are 
as under: - ", '\ 
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3 .• Excess recruitment of'Sehacluled CutelScheduled Tribe eu-
didates which cannot .beadj,usted~!utur.-js.as wuier:-

Year 

19b 
1ge,,* 

lqe .. 
TllJ !In.f,-85 

Clerk.l 

SO ST 

I", 

11 

TOTAL 

SuboetaB Total 

!Kl 51' S(: ST 

49 63 

... 8 4' 
,6 ,6 11 

~ " 
Iq2 14 

3·5 The following are the particulars of, vacancies exchangei ancl!, 
vacancies allowed to lapse. . .. 
Yt.at No. of 81" vaclll1ci~! No. C'f vacancies allowed 10 lapse as 0" 

iUltJd hl" recli'W tin~ , 1I18t .J)ea:mbClr 
se;: ra"did'lt!:.1 

Clt:ricaJ SUb-lotaft'· Cflrical Sub.~ta'tf' 

se ST SC S7 

143 7::1 !l log ~'1 

16 27 I~ 

3.6 In reply to a question whether any time bound progrllII1Jne' 
has ~n drawn by Canara Bank to liquidate the backlog, the Com .. 
mittee have' been informed that backlog as :regards Scheduled Tribe 
category is more as sufficient number of candidates from Scheduled 
Tribe category are not available even for recruitmen.t Boards. The 
shortfall in recruitment of Scheduled. CastelSCheduled. Tribe candi-
dates against reSE!i"Ved vacancies is discussed at the meeting of 
Chainnan of BSRBs. The Banks have been advised by the Govern-
ment to ensure that while placing indents wiiih the BSRBs total back-
log is included in it. BSRBs have be'en advised to make CO'llcerted 
efforts for recruiting sufticient number of SCISTs against the quota 
of reservation for them. They have also been asked to hold special 
recruitment tests exclusively for SCISTs wherever n.ecessary. The 
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Bank haa instructed the Circle Offices to absorb the lUb-etaft VICU-
... among -general and reserved· category candidates fn the raUo 
6f 1: 1 till the backlog is cleared under sub-staft category. 

3.7 According to information supplied to the Committee a gist of 
the recommendations of 3 Chairmen of BSRBs-Delhi, Madras and 
Bhopal ...... to go i1'J.to the matter in detail about shQttfall in recruit-
ment is as under:-

(1) BSRBs should effectively liaisewitl:t the State Govern-
ments in their jurisdiction to solicit their co-operation in 
imparting pre-recruitment training to ST candidates. 

(2) BSRBs should take the help of the State Govemmentti to 
give wide publicity to the vacancies reserved for ST 
candidates. 

(3) BSRBs should resort frorp. time to time, to special recruit-
ment of ST candidates to help clear the backlog. 

The report of the Committee of Chairman was placed before the 
Sixteenth Meeting of Chairmen of BSRBs held on 10th and J11th 
September, 1982 at Madras. The 'Same was accepted unanimously. 

3;8 During the year 1984, some of the BSRBs have conducted 
... Spe'cial Recruitment Programmes exclUSively for SCs I STs. Banking 
. Service Recruitment Boards (Southern Region), Bangalore and 
Madras Cbmpleted Special Recruitment Programmes ;tor SCIST 
candidates and met the Bank's indents almost fully. By absorbing 
thOSe candidates backlog in the clerical cadre in TamiL Nadu, 
Andhra Pradesh and Karnataka have been cleared considerably. 
BSRB (western Group:), Bombay. conducted ; Special Recruitment 
Programme for Scheduled Tribe candidates and made their allot-
ment. The candidates have been absorbed. BSRB (Central Group), 
Lucknow, allotted Scheduled Tribe candidates in reaponse to the 
banks indent, to clear the backlog and they have been absorbed. 

3;9 In the Officer's cadre, BSRB (Southern Region) Bangalol'e 
had conducted a Special Recruitment Programme and made the allot-
ments and candidates were absorbed. Pre-recruitment training· pro~ 
grammes are regularly conducted. 

3.10 When the Committee enquired what steps had been taken 
by the bank to fill up the backlog of Scheduled Tribes, the repre-
1Ientathl'e of Bank stated during evidence as under:-

"We have also issUed instructions to the BSRBs. Thepoint 
is very well taken. First we must have examinatloit 
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centres in aU. tribal areas. . And We must also give the 
local people ad\Tel'tisements in papers where they should 
be able to. reach. These are the instructions we have 
given to the BSRBs." 

3.11 Asked by what time the backlog was expected to be wiped 
out, the representative· of the bank stated they hoped to do it in 
two years. They would have to make special recruitment tbr the 
purpose. He gave the following figures· regarding reCruitment 
during the last three yean;:-

1982 198,! ---------------------_._------
1\". rec- % No. rcoC' .. 01 ]\j,.,. rec· % /0 
r 1litr d n,iled ·u:ttd 

Scheduled C.",I,· .'\96 14.f! 55~ 12., 1:7.'\ ,p .'J 

Ig80 19111 1982 :!lB!l j~r .. 

2.1% 3·7% '~.!i% 

3.12 The representative of the bank further stated that, one of 
the suggestions considered at meeting of Chai,rm.en BSRBs was to 
relax the standard, say from 35 per cent marks to 251 percent marks 
but it had not been implemented so far. 

3.13 The Committee ,note that as on 31st March, 1985;· the per-
centage of Scheduled Castes and Scheduled. Tribes in the services of 
Canan Bank was 7.14 per cent and 2.72 per cent in officers cadre 13.49 
per cent and 3.97 per cent in Clerical ~dre and 18.92 per r cent and 
2.15 per cent in sub-staff. This shows that except for representation 
of Scheduled Castes in sub-staff category, thelre. is shortfall of Sche-
duled Castes/Scheduled Tribes in all the three cadres in the Bank. 
The Committee regret to note th,at the Banking Services Recruitme.nt 
Boards who are at present making recruitment of oftleers and derks 
for the nationalised banks have failed to provide suftleient number 
of candidates belonging to these communities to the Canara Bank . 

. 3.14 The Committee have been informed that som~ of the BMk-
ing Service Recruitment Boards held speeial recruitment exclusivelY 
for Scheduled Castes/Scheduled Tribes and were thereby able to meet 
the Bank's indents almost fully in certain States. The Committee 
reeommend that BSRBs in other regions should also conduct spedal 
reeruitment for Scheduled Castes/Sehedueld TrIbes so that backlog-
in reserved vacancies in those areas is also cleared. 
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3.15. The representative of the bank informed thel Comnlittee-

during evidence that one of the suggestions considered at the meet-
ing of Chairman of BSRBs was to relax the present standard of 
performance for Scheduled castes/Scheduled Tribes with a view 
to wipe out the shortfall but it has not been implemented so' far. The 
Committee recommend that decision taken in the matter should be 
implemented at an early date. 

. 3.16 The Committee have been informed that backlog in the 
bank is more in the case of Scheduled Tribe category as candidates 
belonging to Scheduled Tribe -are not available for recruitment. Tho 
Committee recommend that to meet the shortfall of Scheduled Tribe 
candidates, it is necessary to give wide publicity about the vacan-
cies reserved for Scheduled Tribe in tribal majority areas. Copies 
of .dvertisements should also be sent to WeUare Associations in 
Tribal areas for the information of tribal candidates. Advertise-
ments should also be broadcast over Am in programmes specially 
meant for tribal people. They should also be printed in local news-
papers. The Committee further recommend that BSRBs should 
open examinatiQ,U centres in all tribal areas. 

B. Pre .. Recruitment Training 

3.17 According to 27th Report of the Commissioner for Sche-
duled Castes and S~heduled Tribes, Punjab National Bank is con-
siderin'g a proposal to start pre-recruitment training programme for 
Schedulea Castel Scheduled Tribe candidates' aspiring for a career in 
Banking sector. The Committee has been informed that as in the 
case of Punjab National Bank, Canara Bank is also conducting pre-
recruitment training programmes. Banks in coordination with some 
of the BSRBs have started conducting pre-recruitment training for 
Scheduled -Castel Scheduled Tribe candidates to enable them to 
equip themselves to take up the written test conducted by BSRBs. 
The particulars of pre-recruitment training conducted by the bank 
are as under:~ 

Yr.lIr No. or SC/'1T randida~~ ·raln.-d 

94 1 

198.5 
(lTpto Junr) 

3.16 In reply to a question during evidence whether the Minis-
try of Finance would issue a circular to those banks where there 
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was a big backlog to have cl'as~ programme, the representative of 
-the Ministry stated 'that the key point was training before recruit~ 
ment. According to the arrangement worked out by them the 
BSRB has to inform the banks about the applicants who should be 
given training before the examination. They had issued a ciroular 
in this regard. Accordin'g to information received subsequently from 
the Ministry of Finance (Banking Division), the Circular D.O. No. 
22132171-RU dt. 27.11.1971 was issued by the Departmen,t of Social 
Welfare regarding training of SqST candidates by Pre~examina~ 

tion Training Centres in States before appearing in examinations to 
be held by. nationalised banks. Subsequent to this, letter Nu. 8122[85. 
SCT (B) dt. 25~2--1986 has been Issued by the Banking Division to 
all Banking Service R~ruitment Boards, Nationalised Banks etc . 
in which Banking Service Recruitment Boards have been asked' (;0 

organise pre-recruitment training in cOl'lsulta~ion with the banks in 
the area so that sufficient number of candidates belonging to Sch. 
-duled Castel Scheduled Tribe could be recruited. 

3.19 The 'representative of the Canara Bank stated during evi-
-dence that they had given training to more than 2200 persons dur~ 
ing the last couple of years. They were also paying a stipend of 
Rs. 5'0 To the trainee~. This training had helped in recruitment of 
Sch~uled CasteslScheduled Tribes. The training was given for a 
period of one week. This period could be increased if it was felt 
-necessary. 

3.20 According to information furnished subsequently, during 
the last 3 years Canara Bank has imparted pre~recruitment training 
to 2179 candidates belonging toScheduled Caste/Scheduled Tribe/Ex-
Servicemen candidates. Further the training has been conducted all 
'over India for recruitment of officers and in Karnataka and Kerala 
States for clerical category. The selection of these oandidates is by 

Banking Service Recruitment Boards. 

3.21 The BSRB (South) has maintained the data in respect of 
'clerical recruitment for Karnataka and Kerala for the year 1985. De-
.tail~ for earlier year are not available with them. The details of 
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the pre-recruitment training cond\lcted for the year 1985 are as un-
4er:-

h,-T,lt '1hlininl Cn •• utl B)' Canara Bank 
Writtllt Tut HIltl 011 i:l4-~-lq~~ 

ClIrieal CGliri 

Banga'OI1' 'I rt9!1l'dru"D ----------------- --------------SO ST EXSM Total SC ST EXSM 101al 

Nwnber epollwred 8€- Ii:lj 158 ~71 ~47 47 15A 4·~2 

l'Tl.lmbet- attel'ded 
the Training go 113 +4 1i:l7 J! !j 91 !ao7 

No. qualliiedin 
,the writter test 
arid cdlet! fo~ 
SliJl Tc-tlin ter-
.';~ ~ 6 6 f> 

NlIrrbe .. sekcted 
Rn~ .. lI··ttecl 0 
Benks ') 5 !a 

3.22 The Committee note that Canara Bank is conducting pre-
recruitment training for Scheduled Caste I Scheduled Tribe candidates 
to prepare them for the written tests conducted by BSRBs. The 
training is given for a period of one week and the trainees are paid 8 
stipend of Rs. 50. The Committee feel that training for a period of 
one week in the techniques of objective type tests conducted by Re-
cruitment Boards is not at all sufficient. This is evident from the 
fad that .at of 30 Sehecluled Caste and 53 SChedUled Tribe trainees 
at Bangaiore, only one Scheduled Caste and 5 Scheduled Tribe trai-
nees qualified and were finally selected for Ba,nk service. Similarly, 
at Trivandnun, one Scheduled Caste out of 115 trainees was selected. 
It is clear from this that training imparted was not sufficient. The 
Committee recommend that training period for Scheduled Castes! 

. Scheduled Tribes should be increased at least to one mo.nth. Sti-
pend of Rs. 50 which is bei,ng paid to the trainees now should also be 
increased to Rs. 100. 

3.23 The Committee note that in 1971 the then Deptt of Social 
Welfare had issued • circular regarding training of SCiST candidates 
by Pre-examination Training Centres in States. This was followed 
after a gap of 15 years by another Circular issued by the Banldng 
DivisiC!.n to BSBBs and Nationalised banks regarding organisation of 
pre-recruitment training by BSRBs in consultation with the Banks 
in the area. The Committee feel that Banking Division had made 
715 L&-3 
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no sincere efforts to organise pre-recruitment training far Scheduled-
Castel Scheduled Tribe candidates who aspire for a career in Banking 
Industry_ This is evident from the fact that most of the banks were 
nationalised in 1969 but the circular was issued by the Banki.~g Divi-
sion in 1980. The Committee recommend that the Banklnr Division 
in eonsultatiOft with BSRBs and nationalised Banks should initiate 
steps for organising pre-recruitment training programmes by all 
na.tlonallsed. banks on a uniform pa"-o aRt make this a regular pr0-
gramme in future till the backlog of reserved vacancies is completelY 
wiped oil! in all nationalised banks. 

C. IfWervice Train.in.g 

3.24 The Committee have been informed that pre-promotion 
training programmes for employees belonging to Scheduled Castel 
Scheduled Tribe categories are conducted by Canara Bank regularly 
in order to equip them well for taking up the promotion examina-
tion. The study materials for promotion test to eligible Scheduled 

. Castel Scheduled Tribe employees are being provided. After imple-
menting the scheme of pre-promotion training· programme, the 
percentage of passes of Scheduled Caste/Scheduled Tribe candidates 
has conSiderably improved. 

3.25 The representative of the Bank stated during evide'l1ce that 
they had 57 pre-promotion training programmes in 1984 and about 
11 in 1985. About 1500 persons were given pre-promotion training 
in 1984 and about 500 in 1985. Originally, the training period was 
7 days but they had now increased it to 12 days at the instance of 
Scheduled Caste/Scheduled Tribe Association. Pe1"lOnaiity develop-
ment was also a part of their training programme so that they deve-
loped confidence. In reply to a question, he said that in villages 
they imparted training in local language. 

3.26 According to subsequent information supplied to the Com-
mittee SC/ST employees and 'EXSM employees were given pile-
promotion training separately. The details for the last 3 years are 
furnished below:-

Year 

---------_ .. _------ ~------ -------_. __ .. _--. 
No. of SOISTfEXSM employees who 

at(ended the Training. 

953 

2013 

518 
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3.27 Details of pre-promotion training imparted to Scheduled 
Castel Scheduled Tribe employees for the past 3 years and the num-
ber of Scheduled Castes I Scheduled Tribes who have come out 
successful are as under:-

Year No. of candidate!! (a) who 
attended the training 

No. of SC/ST who ~ the written telt 

sa 

91 

337 

r~ FiS'l1r~ of SCs/ST, traint([ not maintained separately. 

ST 

9 

511 

3.28 The Committee note that pre-promotion training pJ'Ol1'8DUDe 
for employees belongi,ug to Scheduled CasteJSchMuled Tribe cate-
gories are being conducted by CanBra Qa~. The Committee would 
like to stress that the aim of the training should be to bring Sche-
duled Castel Scheduled Tribe candidates who might have been select-
ed by relaxed standards to the level of the general candidates. Tile 
Committee are happy to note that the number of Scheduled Cu~/ 

Scheduled Tribe pap candida~es has considerably imp,t'oved as are-
. suIt these trai.nlnl courses. The Committee recommend that pre- , 
promotion training programmes should be introduced in all natiqn- , 
·alised banks on a uniform basis. Banking Division Of the MinIstry 
-of Finance should issue necessary i.ustructions in this reJ(ard and 
bring to the notice of all banks the details of training progranunea 
'devise~d and successfully implemented by Canara Bank. 



CHAPTER IV 

RECRUITMENT 

A. MetJhod of Recruitment 

4.1 It has· been stated that there are 3 cadres of staff in the Bank, 
viz. Officers, Clerical and Sub-sta1f. Within the Officers' cadre there 
are 7 scales as per the Canara Bank Officers Service Regulations, 
viz. Junior Management Grade Scale-I, Middle Management Grade 
Scale-II, Middle Management Grade Scale m, Senior Management 
Grade Scale-IV, Senior Management Grade Scale-V, Top Executive 
Grade Scale VI and T~p Executive Grade Scale-vn Generally direct 
recruitment is made for posts in Junior Management Grade Scale-I 
tn the officers' cadre. In other words, recruitment to Officers' cadre· 
Is generally to fil up vacancies in Junior Management Grade Scale-I 
.nly. 

4.2 The procedure for recruitment to various cadres is given 
below: 

(i) Officers' Cadre: 

The requirement of Officers viz., Specialised Officers and general 
Officers in Junior Management Grade Scale-I is intimated to .tha 
Banking Service Recruitment Board, (Southern Region), Bangalore. 
The entire requirement of Specialised officers is made by Direct Re-
cruitment through the Banking Service Recruitment Board, Southern 
Region, Bangalore. Only 20 per cent of the vacancies in the general 
Officers' Cadre is made by direct recruitment through Banking Ser-
vice Recruitment Board, Southern Region, Bangalore. The remain-
ing 80 per cent of the vacancies in the Junior Management Grade 
Scale-I are filled in by promotions from within as per the Promo-
tion Agreement entered into with recognised Employees' Union of 
eanara Bank. 

30 
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4.3 As to the reason for 13 Scheduled Caste and 7 Scheduled Tribe 

candidates in 1984 not joining the Bank, the representative of the 
.bank explained during evidence that as it was a long drawn proceis, 
the persons who appeared for one examination appeared in other 
examinations also. The Banks indented for the whole year but sent 
them appointment letters as and when they needed them. It was 
possible that in the meantime they got employment elsewhere. In, 
reply to a question he said that interview was done by BSRB and 
after one Or two months they sent the list to the bank. They sent 
appointment letter by registered post as well as by ordinary post. 

(ii) ClericaZ CaclTe 

4.4 Recruitment to the Clerical cadre is attended to by the various 
Banking Service Recruitment Boards. The liaison with B.s.R.Bs is 
done by the Personnel Management Section, Personnel Wing, Head 
Office. The absorption of candidates allotted by the Banking Ser-
vice Recruitment Boards is done by the Circle Offices after obtaining 
approval from competent authority at Head Office. Only a small 
portion of the vacancies in the clerical cadre I'are filled in by promo-
tion from the sub-staff cadre by test and/or interview, Various cate-
gories of posts in the Clerical Cadre are as under: Clerk, Typist-
cum-Filling Clerk, Filling Clerk, Telephone Operator, Key Punch 
Operator, Stenographer and combination of 2 or more of the above, as 
permitted by the Bipartite Settlement, 

Scale of Pay-Common for all the posts in clerical cadre is B.s. 
520-30-580-35-685-45-820-55-~60-990-65-1055-70-1195-8S-1280-95-1660, 

Besides., various special allowances for stenos, Telephone Opera-
tors etc., at the rates prescribed as per the Bipartite Settlement for 
posts attracting the allowance are paid. Non graduates are fitted 
at the bottom of the basic pay and graduates are given two incre-
ments. 

4.5 On an enquiry by the Committtee regarding the rationale of 
including posts like Stenogranher, Head Clerk, Head Cashier which 
were of different nature in the same cadre and attaching special 
allowances to them, the representative of the Ministry stated during 
evidence that in 1958 there was a Shastri panel which went into 
various problems of bank employees. One of the demands of the 
employees was that there should not be too many scales in the cleri-
cal cadre and if need be, special allowance might be paid. Since 
this system had existed for such a long time, it was not possible 
now to make changes and introduce different grades. 
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4.7 On being pointed out that very few Scheduled Caste/Sche-
duled Tribe employees were given these special allowances posts 
and as such this needs to be considered whether there could be 
reservation in these posts, the representative of the bank observed 
that these posts were more or less ftlled up according to seniority. 

QUALIFICATION AND UPPER AGE UMIT FOR D1RECT RE-
CRUlTMENT: 

4.8 Officers Cadre: For Officers' cadre the candidates should be 
graduates and within the age limit of 28 years. A relaxation of 5 
years in the upper age limit is given for Scheduled CastejSeheduled 
Tribe candidates. 

C1ertcaZ cadre: In respect of clerical cadre, the candidates should 
have passed atleast SSLC in I Class or PUC in II class or Pass Class 
in Graduation. Age between 18 and 26 and the upper age Umit is 
relaxed by 5 years in case of candidates belonging to Sa/ST. 

PLACING OF INDENTS 

Before placing indents on BSRBs, the Bank call for particulars 
of requirements from the recruiting circles. Basing on the indents 
received from the Circles and taking into account factors like maft-
power budget., development, etc. Bank places final indents on BSRBs 
from the Head Office of the Bank. The backlog of vacancies reserv-
ed for Scheduled Caste/Scheduled Tribes will be taken into account 
while so placing the indents. 

4.9 In an Action Taken Reply furnished by the Ministry of 
Finance (Department of Economic Affairs-Banking Division) vide 
their O. M. No. 5/10/84-SCT (B) dated 29th November, 1985 on the 
recommendation regarding working of Banking Service Recruitment 
Board contained in para 4.6 of their 55th Report on Union Bank 
of India, the Committee have been informed as under:-

"Government have thoroughly reviewed the working of the 
Banking Service Recruitment Boards which recruit officers 
and clerical cadre staff for the 30 nationalised bankB; the 
Central Recruitment Board and the Regional Recruitment 
Boards which. recruit the officers and clerical cadre staff 
respectively for the State Bank Group and have decided 
to set up a separate Banking Service Commission to ·re-
cruit officer employees for the 28 Nationalised Banks. The 
Government have also decided to re-organise the Banking 
Service Recruitment Boards and Regional Rec:ruitment 
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Boards in such a way that hereafter there will be 15 Bank-
ing Service Recruitment Boards with headquarters at 
major state capitals for the recruitment of clerical cadre 
staff for all the public sector banks within their areas of 
jurisdiction. With this re-organisation, the Banking 
Service Recruitment. Board are expected to improve their 
efficiency and to provide adequate number of candidates, 
including Scheduled Caste/Scheduled Tribe candidates, in 
time as and when requests are received from the banks." 

(iii) Sub-staff cadre: 

4.10 All appointments in sub-staff cadre are done through "the 
medium of Employment Exchanges. The recruitment is done on a 
need based manner ·by the Circle Offices through respective district 
employment exchanges, Zila/Rajya Sainik Boards and Vocational 
Rehabilitation centres. Divisional Offices/Branches notify vacancies 
to the employment exchanges and on receipt of names of candidates 
sponsored by the employment exchanges, the eligible candidates are 
interviewed and a panel of names for recruitment is prepared and 
as and when the vacancy in sub-staff cadre arises, the' candidates 
are drawn from the panel. Candidates who have passed 6th stan-
dard and who are within the age limit of 25 years are included in 
the panel. The upper age limit is relaxed by 5 years in respect of 
Scheduled Caste/Scheduled Tribe candidates. 

4.11 In reply to a question regarding the number of cases during 
the last 3 years in which candidates who had held out as Scheduled 
Caste/$cheduled Tribe at the time of recruitment were on investi-
gation found to be not belonging to Scheduled Caste/Scheduled Tribe 
and the action taken in such cases, it has been stated that so far 
the Bank has found out 5 employees for furnishing false caste certi-
ficates. Yet a few are under investigation by the appropriate 
authorities. The service of these 5 employees were terminated as 
required for in the scheme of reservation. However, in 3 cases the 
employees had moved the various High Courts and out of these 
cases. in one case as ordered by Honorable High Court, the emplo-
yee has bE'en reinstated. 

4.12 As regards measures to be taken to ensure that s.uch instances 
do not recur, it has been stated that the primary responsibility to 
verify the factual position before issuing a caste certificate to an 
individual claiming to be a member belonging to Scheduled Castel 
Scheduled Tribe is that of the prescribed authorities authorised to 
issue such certificates. The BSRBs and the Banks verify the 
correctness of the claims with reference to the certificates issued 
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'by these authorities. In the event of a doubt, a verification is also 
done through the District Magistrate of the area where the candi-
date or his family ordinarily resides. However, the BSRBs and the 
Banks have been advised that while making appointment, candi-

,dates may be specifically told that if after verification, their claims 
of belonging to Scheduled Caste or Scheduled Tribes are found to 
be false, their services are liable to be terminated without any 
further notice. Further, the appointing authority may at any time, 
if it considers necessary for any reason verify the claim of a candi-
date through the District Magistrate of the place where the candi-
date or his family ordinarily reSides, notwithstanding that the claim 
has been verified earlier or the person has been conflnned in the 
services of the Bank after such verification. If after appointment 
in any particular case such a verification reveals that the candidate's 
claim was false, his services may be terminated treating the con-
tract of employment as void ab initio notWithstanding any rule, 
regulation, order contrary thereto contained in the Service Regula-
tions or disciplinary rules. Any such termination would not con-
stitute retrenchment within the meaning of Section 2 (00) of the 
Industrial Disputes Act. 

4.13 In Central Gover-nment services, posts have been classified in 
4: Groups. namely, Group 'A', 'Group 'D', Group 'e' and Group 'D'. 
Accordingly, the Brochure on Reservations for Scheduled Castes and 
Scheduled Tribes in posts/services under the! Public Enterprises 
issued by Bureau of :Public Enterprises provides that posts may be 
treated as Group 'A', 'B', 'C' and 'D' for the purpos(~ of implementing 
reservation orders. The Committee. however, find that in Canara 
Bank there arl' only 3 cadr~ of posts viz. Oftlcers, clerical and sub-
staft' which arc analogous to Group 'A', 'C' and '0' in the Government 
of India. There is no Group 'B' or category of posts equivalent to 
Group '8' in the services of the bank as a result of which Seheduled 
caste/Scheduled Tribe employees have been deprived of the benefit 
of rCWilervation in recruitment/promotion to that category if it had 
ht~n in existence in the bank. In the action taken reply on recom-
mendation made by the Committee in para No. 2.58 of their 55th 
Re1)ort on Unien Bank of'India. the Ministry of Finance havt' stated 
Hud since a category in between clerical cadre and officers cadre is 
not in existence in the public sector banks. the chances. of the &-he-
d"led Caste/Scheduled Tribe candidatC\ll for promotion from derica1 
to the omcer~ cadre are quick. The Committee do not agree with 
the "lew of the Government and recommended that posts In banking 
InttUstry Incluiling Canara Bank should be reclassIAetl on the llDes of 
the c1arlflcation of posts in Central Govemment services consi"tcnt 
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with the job requireme,nts so as to provide more opportunities of 
promotions to Scheduled CastelScheduled Tribe candidates. 

4.14 The Committee are concerned to note that in 1984 as many as 
13 SC and 7 ST candidates who were offered appointment in 1984 did 
not join the bank. The representative of the be.nk inforDled the 
Committee during evidence that they indented their requirement of 
candidates for the whole year and. sent the appeintment letters to the 
selected candidates as and whl',u they needed them. The Committee 
would like to point out that under this procedure the candidates 
though selected by BSRB remain in the dark about the selection till 
the time they receive appointment letter from the bank and so try 
to find out employment elsewhere. The purpose of pre-recmitment 
traimug if imparted to such candidates is also forfeited. The Commit-
tee recomme,ad that soon after receiving the list of selected candidates 
from the BSRB, tbose eandidates who are not offered immediate 
appointment should be suitably informed about their having qualified 
for appoin_ent and efforts to issue appointment orders soo,n there-
after should be made. 

The Committee hOPe this will reduce the number of candidates 
who do not join the· bank after receipt of appointm~t letters and 
improve the representation of Scheduled Castes!Scheduled Tribes in 
the services of the ba~k. 

4.15 The Committee are surprised to note that various categories 
of posts including those of Stenographers, Head Clerks, Head Cashier 
etc. having different nature of duties have been included in the same 
cadre i.e. the clerical cadre with special allowance attached to each 
post. The representative of the Ministry of Finance explained "ur-
ing evidence that in 1953 Shastri Panel had gone into various prob-
lems of bank employees and one of the demands of the employees 
was that there should not be too many scales in the derical cadre 
and if need be, special allowances might be paid, He further said that 
since this system had existed for such a long time, it was not possible 
now to make changes and i,ntroduce different grades, The Com-
mittee feel that this scheme is against the intel'ests of Scheduled 
Castes and S4:heduled Tribes in as much as their chances of recruit-
ment aQod promotion have beenrestrict<,d by the introduction of the 
same scale for various categories of posts, The Committee recom-
mend that there should either be reservation for Scheduled Castesl 
Scheduled Tribes in appointments to allowance carrying posts or the 
ICheme of special allowances should be scrapped, partiCUlarly in res-
pect of I1O'ts carrying duties Of supervisory nature e.g. Read C1erk~. 
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Head Cashier and Special Assistants and separate suitable scales of 
pay should be introduced for such categories of posts. 

4.16 The Committee note that after review of the working of the 
Banking Service Recruitment Boards, Central Recruitment Bonl'd 
and Regio,nal Recruitment Boards, Government have decided to set 
up a separate Banki.ng Service Commission to recruit officers for the 
28 nationalised banks and to reorganise the Recruitment Boards so 
as to have 15 Banking Service Recruitm~nt Boards for recruitment 
of clerical staff for all the public sector banks in major State Capitals. 
The Committee reconun~d that necessary action to implement these 
decisions should be taken without any loss of time with a view to 
expedite the process of selection of candidates and to improve the 
representn!ion of Scheduled CasteslScheduied Tribes in the services 
of baRks. 

4.17 The Committee have been informed that 5 cases had so far 
come to the notice of the bank in which the employees had furnished 
false caste certificates for geW,ug employment a,gainst reserved 
vacancies. The Committee note that the services of the five emplo-
yees concerned have been terminated. ·The Committee consider that 
securing employment by production of a false caste certificate of 
being a Scheduled Caste or Scheduled Tribe is a serious offence and 
such cases should be dealt with promptly and severely. The Com-
mittee recommend that besides tennnatio,n of services, in appropriate 
cases criminal proceedings should also be initiated under the appro-
priate provisions of Indian Penal Code. The Committee also recom-
mend that the District authorities who issue Casta Certificates 
should be more careful in future and make proper enquiries he fore 
issuing such certificates. 

4.18 The Committee note that as a measure to l'.usure that cases 
of use of false caste certificates do not recur, the Banking Service 
Recruitment Boards and the hanks have been advised that wllilc 
making appointments, the candidates should be specifically told thnt 
if after verification, their claims of belonging to Scheduled Caste or 
Scheduled Tribe are found to be false, their services are liable to be 
termi,nated without any further notice. The Committee recommend 
that the candidates should also be told that besides termination of 
service, action can also be taken aJainst them under the provisions of 
Indian Penal Code. Thil, the Committee hope, wilt have a deterrent 
effect an those using false caste cet1Uicates. 
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B. CrmcessionBj ReIa=ii0T&8 

4.19 The Committee have been informed that the relaxations I 
'concessions provided by BSRBs to the Scheduled Caste I Scheduled 
'Tribe candidates at the time of reCruitment are as under:-

OffiClrs' Cadr, 

A degree from a recogniIed Univenity. 

Age : 21 -28 yean. 

Fee : Re. 4£>/-

CLERICAL CADRE 

Gerr.raJ CdIIIlidal4s 

~ of a recognised University in any.dis-
cipline. 

OR 

so/si" CandidtJtu 

A degree from a recogniIed Univenity. 

Upper age limit is relaxed by 5 years 

Vee : Fully exempted. 

SC/ST cl11Ididaw 

Pass in Higher Secondary ExaminatiO!l of 
10+2 + S =:{intermediate/pre-univer-
lity of XI I of II + S pattern of a 
ltatutory " body /pre-profCllional eourae 
or eqwvalent. 

'Pass in 2nd Division/Claa t.thJ~: in aggre-OR 
·gate) in Higher Secondary tion 10 Paa in Second Division/Class (with 50% 
10+2+3 pattern or:. intermediate or pre-uni- marks in aggregate) in matriculation/ SSLO 
Yeralty or XI atandanl of II +~ pattern or or equivalent. 
pre-proCe.ioDal eourae or eqwva1ent. 

•. ..,J,.af OR 

Pall in 1St Diviaion/Claa (with 60% in 
aggrep.te) in matriculationa/SSLC or 
equiva1ent. 

Age : 13-26 yean. 

Fee : Ri. 20/-

Age: Upper age limit relaxed by 5 yean. 

Fee : Fully exempted. 

l'he SC/ST candidates are adjudged on relaxed standards and are 
interviewed in separate sittings. A member belonging to Scheduled 
Castes/Scheduled Tribe community is also associated in the inter-
v!ew boards. As regards n~cruitment of sub-staff is concerned, re-
laxations in eligibility standuds provided by the Canara 'Bank are as 
l!ndcr:--

Gelleral candidates SC/ST Oandidates 

Age : UPJ>Cr age lirrit reInable by !I 
)'ellrll. 

420 In promotion from sub·stafr to clerical cadre, relaxation of 2 
years in service and 5 per cent marks for passing the written te1t are 
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given to sub-sta1f helonging b ScheduJed Castel Scheduled Tribe 
categories. Similar cona-SSlons are given to Scheduled Castel 
Scheduled Tribe employees in clerical cadre for promotion to officer 
cadre. 

4.21 The Committee are gratified to note that_ the( various con-
cessions/relaxations presuibed by the Government for recl1litment 
and promotion of Scheduled Caste/Sclleduled Tribe employees are 
being made available by the Bank. 

\::. SELECTION/PROMOTION COMMITTEES 

4.22 In a note furnished to the Committee, it has been stated that 
the Committees for various promotions within officers cadre have 
been fonned as per the Government guidelines. The composition of 
the Committees is as under:--
~---.--- -.-- --_.-.--- ---_._--- ---

For promotio" from Committee- CmllpriJiJlg 

I. Junior Management Grade Scalc I to One Dep'itV Ger.eral Manl\~r and 1'1"" 
Middle Management Grade Sealr. II A~slt. General Man~s. 

2. Middle Man~emert Grade Scale 11 10 One Gt-ner,,1 Manager and two DeP1l1Y 
Middle Man,,~ement Grade Seal" III - General Mal'l'gn"!!. -

3. Middle Management Grade Seale III to 'the Chairman & M:\na,pn!t Dil'f'C(OI' or 
Senior Management Grade Seal" IV the Executive Dil'<'ctor, two General 

Mana~r!I til' in the amen~ of the Rt'cond 
General Manager, II Deputy Generlll 
Manager. 

4. Senior Martllgfmet t Grade Scale IV tl:' The Chairman & M:o;naging Dir((~tor, 
Senior Man~nt Grade Scale V the (k.vernml"lIt Dirt"Ctor and the 

R~ervc Bank of India Din:ctor. 

5. Senior Management Gradr Scale V to 
Top Exc1:Utive Grade Scale VI 

lhe Chairman &. Managing DiN'ctnr, 
the Go\"ernIDu:t Dirtctor and the 
Reserve Bank of India Dirl'ctor. 

6. Top ExC'Cutive Grade Srale vr to Top The ('.hllirman & ManaBing Director, 
Rxeeutive Grade Scale VII th." Government Dirf'£tcr and the 

Rescr\"e Bank of India Director. 

----~-.--.---------.-

For promotions to clerical canre and to Junior Management Grade 
Scale t. Interview Committees have been constituted which include 
in ofticl:'r ">elonging to Scheduled Caste/Scheduled Tribe for inter-
viewing all eligible candidntf'3 for promC'L 0;; from clerical cadre to 
Jun;or Management Grade SC:lle J. 



4.23 On being enquired during evidence whether there was any 
Dep3rtmentElI Promotion Committee :in which a representative of 
Scheduled Caste/Scheduled Tribe was not included, the representa-
ti ve of the bank replied as under:-

"The Departmental Promotion Committee, as suggested by the 
Government, is constituted by designation, i.e. at higher 
levels for the Executives. Suppose in the categories of 
Deputy General Manager and Assistant General Manager, 
there is nobody from Scheduled Castes/Scheduled Tribes, 
,'Ve have not included them - -- . for example if a Divisional 
Manager has to 'Je considered for promotion as Assistant 
General Manager, t1:1ey will see that the Committee con-
sists of two DGMs. Unless I have a SchedUled Caste or 
Scheduled Tribe as DGM, I cannot put him. Nobody lower 
than that status can be put there." ' 

4.24 In reply to a question he said that Scheduled Caste/Schedul-
'pad Tribe employees were interviewed alongwith others. When it 
wac; pointed out that under it'e rules they should be interviewed 
separatdy the. representative of the bank stated as under:-

"Actually, Scheduled Custe/Scheduled Tribe candidates are 
ranked separately. It has nothing to do willi the general 
candidates. Even if other persons are more intel-
ligent, it means nothing. They are to compete with other 
people among Scheduled Caste and Scheduled Tribe can-
di-iatcs for the vacancies reserved for them. There is - a 
separate pool for them. 'Ve can do it." 

4.25 The Committee have be~n informed that an officer belonging 
-to Scheduled Castel/Scheduled Tribe category is being included in 
the interview panel for interviewing all eligible candidates for pro-· 
motion to Junior Management Grade Scale I. During eviden('e the 
representative of the bank has stated that for selection of executive 
-at higher levels, the Interview Committee is constituted by designa-
tion and if nobody of that designation is available from Scheduled 
-<::astes/Scheduled Tribes, he is not included in thel Interview Com-
mittee. The Committee regret to point out that this ;s acting 
against specific instructions of Government in this regard. The Com-
mittee! recommend that if Scheduled Caste/Scheduled Tribe Officer 
of appropriate rank is not available in Canara Bank, for inclusion in 
the Selection Committee they may borrow Scheduled Caste/Sche-
duled Tribe oflicer of requisite level from other public ulldertalcings 

'Or seek the belp of BankinJl' Service Recruitment Boards in thisre-
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gard. Tbe Committee recommelnd that a panel of sucb officers of 
appropriate status should be maintained in tbe bank. 

4.26 Tile Committee find that for posts in sub-staff cadre for 
wbich recruitments are made by Circle Offices, no instructions have 
been is.,ued regarding inclusion of a Scheduled Caste/Scheduled 
Tribe officer in the Selection Committee. Tbe Committee recommend 
that a reprcllentative of tbe Scheduled Castes/Scheduled Tribes 
should invariably be included in the Selection Committee for rec-
ruitment of sub-staff and suitable instructions In this ~ard should 
be ism'" to all eODevned. 

4.27 Tbe Committee bave been informed tbat Scbeduled Castel 
Scbeduled Tribe candidates are interviewed alongwith others. The 

. Committee regret to point out tbat it is against the existing instruc-
tions on the subject. The Committee recommend that interview of 
Scheduled Caste/Scheduled Tribe candidates should be held at a 
sitting separate from that 6xed for interview of gm.eral candidates 

. so tbat Scheduled Caste/Scheduled Tribe candidates may be adjudged 
according to relaxed standards. The reply of the representative of 
the Bank on t)tis point is not acceptable to the Committee. 

D. DerCs8)'vaticllL 

4.28. The Committee hav(: been informed that recruitment for 
.. rfftcers and clerical cadref; in the Banks is made by the Banking 
Service Recruitment Boards. Ir. the indents placed with the Boards, 

'the total number of vacancies (both current and backlog) are to be 
indicated In case the Recruitment Boards are unable to provide the 
requisite number of Schedulf·d Caste and Scheduled Tribe candi-
dates required to fill up reserved vacancies, the Recruitment Boards 
are asked to provide general eandidates to the extent of shortfall 
sjn~e th€ v8('ancies cannot b~ kept pending till next recruitment is 
C'om:olet£;d by the Recruitmed Boards .. Each recruitment process 
takes more than 8-9 months to complete. The filling up of reserven 
v1lncies by general candidate!; in the circumstances cited abOVe is 
however brought to the notice fA the Board of Directors every 

. quarter and the unfilled vacandes are carried forward to the next 
year. 
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4.29 Number of posts dereserved during the last 3 years is .as 
under:-

Details of -iele!lervalion in reeruitment 

Category I98R 1983 1984 
-------------------~----SO ST sa ST sa ST. 

-------_. __ ._--------------
8 III 

Clerieal 

7 

95 

8 

Sub-Scaft' 45 

Total: 8 1118 J02 93 

Clerical ttl Oft:cers 10 7 

SIIb-stafF lQ Clerical 10 In II 

Total: 20 37 7 89 

4.30 In reply to a question, the representative of the bank stated 
that total number of dereserved posts in -1983, 1984 and 1985 was 
594. The fact of dereservation had not been intimated to the Gov-
dl'llIllent and the Commiss:Gner for Scheduled Castes and Scheduled 
Tribes which was an omission on their part. 

4.31 Giving the procedure fer dereservation in the bank, the re-
presentative of the bank stated as under:-

"When the Scheduled Caste/Scheduled Tribe candidates are 
not available and if it is very essential to fill up the vacan-
cies, in the case of clerical cadre, a note is put up before 
the- Managing DirecV)r and in the case of office cadre, the 
note is put up to the Board a,nd then this information has 
to be intimated to th~ Government as also to the Commis-
sioner 01. ScherlnlE-d Castes and Scheduled Tribes. We 
erred in not following this procedure of intimating it to· 
the Government and the Commissioner." 
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When it was enquired how 594 posts were dereserved, the re. 
preventatIve of the bank stated as under:-

"This is done at the Personnel Wing level. I am sorry for 
that." 

4.32 When it was pointed out that no confirmation Or approval 
was taken either from the Board or from higher authority and 
whpther it was needed Or not, the representative of the bank 
observed. ;'It was needed." 

4.33 The Committee regret to Dote that a laree number of vac:a.u-
eles reeerved for Scheduled Castes and Scheduled Tribes are being 
dereserved in Canara Bank every year both in recruitmeDt and pro-
Ibotions in oftieers, clerical and sub-staff cadres. Deresel'ViatiOll of a 
toal number of 594. vacaDeies dlll'lng the years 1182, 1983 IIi\ld 1984: 
amounts to depriving Scheduled Castes and Seheduled TrIbes of 
their due sliare in appointments and promotions. Tbe Committee 
reeommend that all-out efforts including special reeruitmeDt should 
be made to flll the resreved vacancies with SCIST candidates before 
resoriUlg to dereservatioD. The Committee would again stress that 
proper facilit~ee should be pr'ovided for iD-servlce traininJr to 8ch4!-
duled Caste/Seheduled Tribe employees at various levels 10 that they 
come upto the desired standard for purpose of promotion to hieber 
grade and de-reservation in promotions is avoided. 

4.34 The Committee have been informed that filli,n&, up of resreved 
vacancies by geDeral candidates is brought to the DOtice of the BoarCi 
of Directors every quarter. The representative of the bank also 
stated during evidence that the fact of dereservatioD had not been in· 
timated to Government and the Commissioner for SchedUled Castes 
and Scheduled Tribes. The Committee would like to point out that 
according to Government guidelines, prior appr()val of the Board of 
Directors for the posts of officers l',ud that of the Chairman and Ma-
naging Direetor for clerical posts has to be obtained, before filling any 
reserved vat!8Dcy by a general candidate. It should also be specifi-
cally mentioned in the note sellt to the Board/Chairman that the 
proposal for derescrvation is being made with the full knowledre 
D.ud concurrence of Liaison Officer. The Committee recommend that 

• the bank should follow this procedure scrupulously. The Commit· 
tee also recommend that timely intilnation about the dereservation 
should be sent to the Govemment and the Commissioner for Sche-
'duled Castes and Scheduled Tribes in future. 
715-LS-4. 
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E. Complaints/G"I'&e1.rances 

4.35 It has been stated that CanaraBank is maintaining a regis-
ter for recording particulars of complaints/representations received 
from the Scheduled Caste/Scheduled Tribe employees either direct-
ly or through their AssociatioM and action thereon is taken by the 
bank. 

All complaints/grievances are first examined at the Circle Office 
levf!l and then reported. to the Head Office with comments. The 
Chief Liaison Officer goes through the report and ~en only the 
matter is disposed of, where the complaints/grievances are of serious 
'nature, the same are placed before the Board for their consideration 
and orders. 

4.36 The number of complaints/grievances received from Sche-
duled Castes/Scheduled Tribes during the last 3 years are as undf,r:-

Year 

IgBil 

198s 
19B,. 

Normally the cornJl1alnt~ are of the following nrture:-

(I) Alleginll harassment of SC/ST eml'loyees 

(it) Transfers/plncement of SC/ST employees 

(iii) False certificates produced by the employees 

(iv) Job rotationfallotment of work. 

No. of complai1"te 

SI 

Sb 

35 

4..37 The representation~1 from employe('s' associations received in 
the Banking Division are forwarded to the Banks, which are auto-
nomous bodies, for apprt)priR1e action. Where it is found that Gov-
l:rnment guidelines have not been followed, bank managements are 
Qdvised to take remedial measures. ' There has, however, been no 
practice in the Banking Division for entering into correspondence 
with employees' association. 

4. 38 The banks have hef!n advised that the Liaison Officers may 
meet informally the Schp.duled Caste/Scheduled Tribe employees 
1ncludin~ their representatives, hear thE'ir grievances in respect of 
matters arising out of policy regarding reservations, and explain 
th~m the factual position including policy decisions in order to eli-
minate any misgivings in their minds. The banks have also been 
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advic;ed that the grievances of the Scheduled Caste/Scheduled Tribe 
emrloyeet! should be lo?ked into and prompt remecpal action taken 
wherever necessary. 

4.39 The representative of the Ministry of Finance stated during 
~vidence that a large number of petitions or representations were re-
ceived in Banking Division. These were divided into two categories. 

In the first category were included letters or representations re-
~ch'ed from VIPs like the Ministers" Members of Parliament or 
Chairmen or different I1ssodatlons relating to important matters. 
On these cases, reports were obtained from the banks concerned for 
examination in Banking Division. Large number of remaining cases 
under the second category w,Ere sent ~o the banks concerned for 
disposal according to directions giv.en by Government from time to 
time. They had received 15 representations in 1984 and 16 in 1985 
which were sent to Canara' Bank for necessary action. 

4.40 In reply to a question whether the Government had issued 
any instructions to banks as to how they should deal with Sche-
duled Caste/Scheduled Tribe Associations, the representative of 
the Ministry stated that besides the representative union which 
represented the entire staff, there was Scheduled Oaste/Scheduled 
Tribe Association that took up specifically the grIevances of the 
Scheduled Caste/Scheduled Tribe employees. They discussed 
these grievances with the Associations and sorted them out but 
general terms and conditions etc. were discussed with the represen-
tative union. In regard to Scheduled Caste/Scheduled Tribe em-
ployees Associations and the Liaison Officer appointed to deal with 
Scheduled Caste aspects, the Ministry had issued specific instruc-
tions to all the banks on 18-1-1983. They would follow it up by 
again writing to the banks that this must be implemented properly. 

4.41 The representative of the Ministry further stated that one 
member of the Board of Directors in every bank is a representative 
of the Government. The Board discussed Scheduled Caste/Sche-
duled Tribe matters every quarter. 

4.42 In reply to a qu.esticm whether the percentage of vacancies 
in the general ofllce.rs cadre to be fllled up was always decided in 
consultation with the employees' union, the representative of the 
bank stated that there was a system of having a dialogue with the 
representative Union. Any change in the service conditions indud-
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ing those for Scheduled C~tes and Scheduled Tribes was discussed 
with the representative of the Union. only recognised. Unions were 
l'lormaUy consulted aDd it was the majority unions that were 
recognised. 

4.43 On being enquired as to how the recognised uniolla mention-
ed about the grievances of Schecluled Cute/Scheduled Tribe ,em~ 
ployees, the representative of the bank stated as U'1l4er: ~ 

"We, hold discussion with them in one meeting and in the 
'next meeting with the union we take it up and see that 
th0'8e grievances are redrened." 

4.44 When the Committee pointed out that a~eements with the 
Union should be on conformity with the safeguards provided in the 
Constitution for Scheduled Castes and Scheduled Tribes, the repre~ 
sentative of the bank stated that bipartite settlements left little for 
dialogue. Everything was settled at the highest level and at the bank 
level O'llly 10 to 15 percent was decided. 

4.45 The Committee pointed out that the recognised unions did 
not place the grievances of Scheduled Caste/Scheduled Tribe em-
ployees before the bank authorities with the re.ult that there was 
discrimination against them in many matters. They were transfer-
red to small places where they faced difficulty in finding housing 
accommodation. As such, Scheduled CastefScl1eduled Tribe AJtso. 
eiations should also be recognised so that they could take care of 
the interests of Scheduled Caste/Scheduled Tribe employees. 

The repre'Sentative of the bank .replied as under:-

"In respect of general terms and conditions, these recognised 
unions are there. Scheduled CasteJScheduled Tribe 
Association is recognised for discuS'Sing matters on grie-
vances, transfers and so on. We don't discuss it with 
Union'li! during our bipartite meetings about individual 
transfe'r. These are taken up by Scheduled CastejSche-
duled Tribe Associations. More than 400 such cases were 
dealt with when this Association brought up certain 
mattel'5 before the Liaison Officer." 

4.46 When asked to state the method for recognising Union, the 
representative of the Minist.ry stated as under:-

"There are two types of recognitiO'lls. One is recognition 
under labour pr~ctices, industrial di'Sputes Act where you 
have got the recognised Union with collective bargaining 



4.7 • '!, 

and so on. The second is an Association of the Scheduled 
Castes and Scheduled Tribes which has been formed eBSen .. 
tially to ventilate if there is any grievance. That Asso-
ciation is recognised in the sense that the Chairman and 
the Union continue to have a dialogue. They are recog~ 
nised body. But as far as the Industrial Disputes Act 
under labour practice is concerned,. they are governed by 
different provisions, altogether. These are quite separate. 
So long as the interest of Scheduled Castes in concerned, 
they will be having a continuous dialogue separately 
with the management." 

4.47 The Committee note that a register is bein&, maintained in 
Canara Be.nk for recording complaintslrepresentations re<'eived from 
Scheduled Caste I Scheduled Tribe employees or their Associations. 
The Committee recommend that complaint registers should be kept 
both at the Head Office as well as the Circle Oftlces of the bank. Ac-
tion taken on the complaints should be indicated in the register for 
the information of the complBinants. The Committee also recom-
mend that a record of complaints received ;.n the Banking Division 
from SCIST employees or their Associations should be maintained 
irrespective of the fact that the complaints are forwarded to bank 
concerned for disposal or action on them is taken in the Banking 
Division itself. 

4.48 The Committee note that Liaiso.'!1 Officers of the bank have 
been advised to meet informally the Scheduled Castel Scheduled 
Tribe employees including their representatives to hear their grle-
vuces in respect of matters arising out of the policy of reservation. 
The Committee desire that a brief record of the points discussed and 
decisions reached, if any. should be ma;,'!1tained by the bank to avoid 
a.ny misuD(;erstanding at a later stage. 

4.49 In regard to recognition Of SCiST Associations, the repre-
sentative of the Ministry of Finance stated during evidence that there 
were two types of rec~ition. One was recognition of Il Union u."der 
Labour practices, Industrial Disputes Act etc. The second was in re-
gard to Associations of Scheduled Castes and Scheduled Tribes which 
were formed essentially to ventilate grievances. That Association 
was reconised '" the sense that the Chairman and the Association 
continued to have dialogue. The Committee recommend that apart 
from a dia\<)gue with the Scheduled Caste!Scheduled Tribe emplo-
yees' Association, replies should also be sent to letters received from 
:~~e Association in regard to grievances relating to service matters or 

. arising out of the policy of reservation.. .. ,_" ".uP (.. n 



4.50 Tht\ Committee rec.ommend that an Association of S~heduled 
CasteslSchel1uled Tribes should also be formally recognised by the 
bank so that they are able to represe.nt the grievances and sugges-
tions of the Scheduled Castel Scheduled Tribe employees in an eftec-
tiV'e manner: 



CHAPTER V 

ADMINISTRATION 

A. Rolters 

IU The Committee has been informed that reservation for 
Scheduled Caste8fScheduled Tribes in direct recruitment was imple-
mented with retrospective effect trom the date of nationalisation, 
i.e. 19-7-1969 in 1973. Rosters are maintained from the date of 
nationalisation i.e., 19-7-1969. To ensure that proper reservations 
are provided, recruitment of staft is centralised at the bank's Oftlce. 
All allotments of office.rs/clerical cadre personnel received from 
various B.S.R.Bs. after obtaining necessary approval from the 
competent authorities at Head Office are sent to Circle Oftices for 
appointment and deployment. Periodically reports are prepared 
regarding progreu of recruitment of Scheduled Caste/Scheduled 
Tribe and the report is placed before the Board of Directors for 
their information on a quarterly basis. Rosters of different states 
are being maintained at the Circle Oftices and copies of the same 
are sent to Head Oftice for verification. Rosters at Circle Offices are 
checked and verified by the respective Liaison Oftlcers of the Circle 
08ices concerned and che£:ked by the Chief Liaison Officer at Head 
Oftice w.hen received at Head Office. Rosters for ~cruitment to 
officers' cadre and all promotions are maintained at Head Office. 

5.2 In reply to a question regarding rostera, the representative 
ot the bank stated during evidence that they were maintaining the 
rosters for promotion separately from 1-7-1979 for one category and 
from '1-1-1980 for other category. They had not issued any circular 
in this regard. The Association was, however, seeing the roster. In 
future, they will keep the ,"osters at Circle Offices also. 

5.3 Minor mistakes were detected in rosters by Chief Liaiwon 
Officer. These were corrected thel"e and then. 

5.4 The -Committee note that .osters for posts filled up hy direct 
rec:ndtment are being maintained in Canara Bank w.e.f. 1'.7.1869. 
Rosters for reservations in promotions are he;.ng maintained w.e.f-
1.7.7' for officers cadre and from 1.1.1980 for clerical cadre. Rosters 
kept at Circle Oftices are checked & verified by the respective Liaison 
Ofticers. Wben received -at Read OfIke~ the rosters are cheeked by 

49 ". ! /: .. 
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Chief Liaisen Officer. The representative of the bank informed the 
Committee during evidence that minor mistakes were detected in 
!'OIIters by Chief Liaison Officer. These were corrected there and 
then. 

5.5 The Committee ~eed hardly stress that roster is the only 
mechanism to keep a watch on the'implementation of tbe policy of 
reservation. The Committee therefore recommend that rosters 
should be maintained properly in the prescribed form Rnd inspected 
by the Liais?n Officer of tbe bank at regular intervals. The Com-
mittee also recommend that an officer of the Banld~ Division sbould 
also do ran40m checking of the rosters. 

5.6 The Committee desire that rosters should be open for -inspec-
tion by the employees of the bank and recommend that a circular to 
this effect should be issued for the information of the employees. A 
copy of the circular should also be sent to the Committee for their 
information. 

B. Annual stcttements/Reports 

5.7 In a note furnished to the Committee, the Ministry of Finance 
(Department- of Economic Affairs-Banking Division) have stated 
that statements regarding r;ecruitmentlpromotion of Scheduled Castel 
Scheduled Tribe are prepared by the respective banks on the basis 
of the rosters maintained by them and sent to the Banking Division~ 
It is the duty 'Of'the Liaison Officers in Banks to verify the correct-
ness of these statements with reference to the rosters. These state-
ments are examined in the Banking Division in order to find out the 
progress made by the Bank in filling 'the quota reserved for SCheduled 
Castel Scheduled Tribe in various cadres. From time to time, the 
BankslBSRBs are a.dvised to take special steps like holding of ex-
clusive tests for Scheduled Caste/Scheduled Tribe for clearing the 
backlog of vacancies. 

5.8 Annual statements sent by Canara Bank to Banking Division 
during the years 1982, 1983 & 1984 pertain to the following inform.a.-
tion:-

(i) Information regarding recruitment of Scheduled Castes 
~nd Scheduled Tribes during an year; 

(ii) Information regarding promotion of Scheduled Castes and 
Scheduled Tribes during the year; 

(iii) Numbf'r of reserved vacancies fUled by Scheduled Castes 
and Scheduled Tribes during the year; and 
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(Iv) Total number of employees and number of Scheduled 
Castes and Scheduied Tribes among them as at the end of the year. 

It has further been stated that all statements are generally sub-
mitted within the stipulated time by Canara Bank. 

5.9 The Banking Division has not given any specific reply to a 
question by the Committee whether any shortfalls were noticed in 
the statements submitted by Canara Bank. 

5.10 In reply to a question whether the Annual Report of the 
Canara Bank contains data relating to recruitment and promotion of 
Scheluled CasteslScheduled Tribes and credit facilities provided by 
the bank 10 Scheduled Castes and Scheduled Tribes, it Ms been 

• stated that the Annual Report of the Bank contains 'data relating to 
recruitment of Scheduled CastelScheduled Tribe candidates. The de-
tails regarding credit facilities provided by the Bank to Scheduled 
CasteslScheduled Tribes are also mentioned in the Annual Reports 
of the Bank. 

5.11 The Committee note that Canara Bank has been sending 
yearly statements to the Banking Division recardJ~ ftlliug up of 
vacancies r~ed for Scheduled Castes and Scheduled Tribe. 
through recruitment and proDlo~ion. The Committee desire that the 
Banking Diviuon should make .a thorough and analytical study of 
these statements and point out the shortfalls and deficiency, if -.y, 
to the bank. The bank should take prompt and effective meosures 
To remove those deficiencies. 

5.12 The Committee regret to point out that information given 'in 
Annual. Report of Canera BB.uk for 1984 regarding representation of 
Scheduled· Castes and Scheduled Tribes in the services of the bank 
and credit facilities provided by the bank to Scheduled Castesl 
Scheduled Tribes is scanty. The Committee recommend that Annual 
Reports of the Bank should show separately the percentage of Sche-
duled CilsteslScheduled Tribes in various cadres and the steps taken 
to reduce the backlog as existi.ug at the end of the previous year. 
As regards credit facilities, the Report should give the targets fixed 
for Scheduled CasteslScheduled Tribes under various schemes and 
the achievement of the bank under different schemes in terms of the 
amount disbursed and the number of Scheduled CastefScheduled Tribe 
beneficiaries: 

5.13 The Committee further recommend that the loans given at 
4 per cent interest to &heduled Ca"te!S~hcdttled Tribe appliC'snts 
u.uder DRI Seheme during the year should also he highlighted in the 
Annuu' Report of the hank. 



CHAPTER VI 

CREDIT FACILITIES 
A. Orga.nisa.tiona.l Bet up 

6.1 It has been stated that in the Ministry of Finance, Banking 
Di vision, a special ~ll has been set up to monitor the flow of Bank 
credit fo persans belonging to Scheduled CastesjScheduled Tribes 
and wlltch implementation of Government orders issued from time 
to tim.. Based on this monitoringtpe.rlodic reviews, banks which 
are lagging behind in the implementation of such lending pro-
grammes are advised to gear up their activities and to overcome any 
deficiencies. According to Banking Division Office Order No. 11012/ 
l/84-Achn. I dated 17th November, 1984, to start with, the posts of 
one assistant and one lower division clerk alongwith work relating 
to cre~t for Scheduled Caste/Scheduled Tribe will be transferred 
to ESA Section from the existing SCfST Cell to constitute the special 
cell for lookng after the credit requirements of Scheduled Castes 
and Scheduled Tribes. 

6.2 In Canara Bank, a cell headed by an offic~ of Priority 
Credit-Planning and Development Section is exclusively looking 
after the matters relating to monitoring the flow of credit to SC/ST 
beneficinries. All branches, particularly the rural/semi-urban 
branche.a have been advised to go out and identify the needy Sche-
duled Caste/Scheduled Tribe Section andp.rovide them the required 
assista'llCe. : 

6.3 The monitoring of the progress of priority sector lending in-
cluding assistance under 20-p0int programme to weaker sections is 
being IIlade through budgeting, quarterly review and submission 
of retuTlIlS to RBIjFinance Ministry and to the Board of Directors. 

6.4 Senior Executives Of the Bank ensure that the instructions 
given by the Finance Ministry fRBI are complied with whenever 
they visit branches and offices. In addition to this, the branch 
Managers and Divisional Managers are educated in Seminars and 
Conferences regarding the i'llStructions/guidelines issued by Reserve 
Bank of India. 

6.5 The Committee note that a Special Cell has been created in 
Banking Division of the Ministry of Finance to monitOr the flow of 
credit to persons belon~in~ to Scheduled Castes\Scheduled Tribes. 
The Committee have been informed that presp~tly one Assistant and 
one Lower Division Clerk have bp,en transferred from the existing 
SCIST Cell to tbe new Cell. The Committee feel that the staff 
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streagth of one Assistant and one LDC is not at aU sufficient to look 
after the work relating to credit faellities pr~vided by 28 natiQll8lised 
banks to Scheduled Castes/Scheduled Tribe&. The Committee re-
commend that strenrth of the Cell should be suitably auemented 
k~ing in view the volume of work expected to be done in the Cell. 
The Committee also recommend that the Cell should be headed by 
an ofticer belonJin&' to Scheduled Caste/Scheduled Tribe. 

B. SaUen.t Features of Credit Schemes 

6.6 In a note furnished to the Committee, it has been state'S that 
Canara Bank have been making concerted efforts to make available 
Organised lnstitutional Finance to Scheduled Castes and Scheduled 
Tribes on an ever increasing scale. Over the years, the bank has 
designed and implemented number ot schemes based on the felt 
needs of these sections and has been able to step up substantially the 
number of sucn beneficiaries and volume of credit assistance to 
them. 

6.7 Persons belonging to SC/ST can avail of credit facilities from 
the Bank under various schemes drawn up under the Priority Sector 
portfolio. Agriculture, allied activities like dairy, poultry, sheep 
rearing, piggery, beekeepin'g and sericulture, setting up small busi-
ness and small scale units, professional and slef-employed ventures, 
retaU trade and Road Transport business are the broad areas under 
which credit facilities are being extended to these beneficiaries. 

6,8 Apart from meeting the reqUirements of productive credit, 
schemes have also been drawn up to cover consumption, housing and 
educational needs of these categories. 

6.8 Considering that both the New 20 Point Programme and the 
IRDP are so designed as to lay special emphasis on assisting the 
SC/ST groups, the bank has laid due stress on ensuring its active 
involvement in the implementation of these programmes. In addi-
tion to the numerous schemes designed under the priority sector at 
concessional rate of interest and beneficial terms and conditions. 
Scheduled CasteslScheduled Tribes can also avail Bank's assistance 
under the non-priority sector schemes. All brlUlches have been 
advised to !\Ylllpathetically assess the credit requirements of persons 
belonging to SCIST in their command areas and duly provide for 
them finan<4ial and physical allocation in their creditlAction Plans. 

Differential Rate of ln~rest Scheme 
Scope and Coverage:' 

8.91 Differential Rate of· Interest Scheme, popularly known as 
DIU, WlS introduced during June 1972 to improve the economIc 
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status of the weaker sections the downtrodden and other less fortu-
nate people. It is operative in the entire country., In order to ' ' ,., 
channelise the Bank's finance to the beneficiaries uuder this SCheme, 
Government of India 'have prescribed the following targets. Within 
the total limit prescribed sub-limits have been fixed to ensure that 
the weaker 'Sections' in the rural areas and persons belonging to ' 
Scheduled Castes and Scheduled Tribes derive maximum benefits. 

(1) 1 per cent of banks aggregate advances as at the end of 
previoUs year should be lent under the scheme; 

(2), Not less than 2/3 of DR!' advances are to be routed' 
through rural and semi-urban branches. Correspondingly 
not more than 1/3 of DR! advances' are to be routed 
through Urban and Metropolitan branches. 

(3) Not less than 40 per cent of the total DR! advances of the 
Bank should flow to the eligible borrowers belonging to 

SC/ST. I 

Eligibility Criteria: 

6.10 Following criteria should' be satisfied before becoming eligi-
ble to the benefits of the scheme: - I 

(i) Family income of the borrower from all sources does not 
ex;ceed Re. 3000/- per annum in urban.!Uld semi-urban 
areas or Rs. 2000/- per annum in rural areas. 

(ii) The' borrowers does not OW'll any land or the size of land 
holdings does not exceed one acre in the case of irrigated 
land and 2.5 acres in the case of un-irrigated land. 

(iii) Members of Scheduled Castes and Scheduled Tribes are 
eligible for the loan irrespec;tive of their land holdings 
provided. they satisfy the other criteria. 

The family for the purpose of DR! has been defined a'S those 
persons living under a common roof with a common kitchen, parti-
cularly clustering around husband, wife and children. 

-6.11 Durmg evidence on the Working of lTDPs in Andlira 
Pradesh. the representative of the Planning COmmission informed 
the Committee that the present in~J}'lit of Rs. 3500/- per annum 
of a family consi'Sting of 5 membtC~'~'2~!~e purpose of determining 
people livi'l1,g above povf:'rty line was under revision. 



Quctntum. of Loan: 

6.12 The maximum amount of loan permisSible under the scheme 
should not exceed Rs. 1500/- for working capital and RI. 50001- for 
term loan. Bo~ working capital and term loan will be admisItble 
in accordance with the specific requirement of the borrower. Rate 
of interest is to be charged at 4 per cent simple interest per annum. 

. . . 
hl reply to a question, it has been stated that at present there 

is no proposal to incre~ the ~mit of DAt, advances. 

Operational Agencies! I . , 

6.13 The Scheme of DR! will be operated by all the public sector 
banks. To ensure that the persons served by the Regional Rural 
Banks can also avail tbemJelves of the benefits of the seheme, the 
spons~ banks may lencl.thl'bu,h RRBs on an agencybash1. Thus, 
eligible borrowers will be' able to obtain loans at the rate of 4 per 
cent per annum. in the areas served by RRBs. 

Eligible State owned CO'7'pOrations and Cooperative Societiea! 

6.14 Banks may route credit under the ~cheme through State Cor-
porations for the Welfare of the Scheduled Castes and Scheduled 
Tribes subject to the beneficiaries of the Corporations meeting the 
eAigibility criteri!l and other terms and condttions indicated in the 
scheme. Banks may also route credit through Co-operative Socie-
ties/I,AMPS organized specially for the benefit of the tribal popula-
tion, in areas identified by the Government of India, on the same 
terms and conditions as are applicable to state owned corporations 
for the Welfare of Scheduled Castes and Schduled Tribes. 

Margin and Secunty: 

6.15 (i) No margin is to be insisted upon; 

(U) No co-ObUgationiguarantee is to be obtained; 

(iii) The assets purchased out of the bank loan are to be hypothe-
cated to the Bank. The cost of insurance of the assets charged is to 
be borne by the bank. 

DRI Altvances: 

6.18 Total DRI advances Inade by Canara Balllt duting the last 
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3 years and share of SC/STs in these advances are as under:-

•• Total amount under DR!,. 

11. PeroentaRC of DRJ advances to lIet eredh as at 
the end of prcrioUl ~IU' • 

3. Anlonnt adv.nee.l to SC/STs, • 
4. Share of SC/S'l in total DR! advances 

(RI. in erarc~) 

.g812 1983 

10·~7 14·11 

0.76% 0.811% 

• .• 6 6.02 
411 . 20% 42·70% 

198f 

128·73 

•. 14% 

IO.b{ 

#.80% 

6.1'1 Loans ad'Vanced under DR! Scheme in the last 3 years sepa-
fately through rural and semi-urban and urban and metropolltan 
oranches are given below:-

1984, 

(i) Through rural and Berni-urban branchc. (Tal"-
get 67%). • . . • . '. 77% 75% 75% 

(ii) Through urban and mctro-politan branches . !l5% 

6.18 In reply to a question whether the branches ever refused to 
give loan under DR! Scheme to an eligible borrower on the ground 
that they had no more money to lend under the scheme, the Com-
mittE-e have been informed that completing the target or credit 
squeeze are not applicable for disbursement of loans to Scheduled 
Caste/Scheduled Tribe and for loans to weaker sections. Therefore, 
branches do not refuse to grant loans under DR! under any circum-
stances. In 1983 the bank could achieve only 0.82· per cent under 
DR! finance as against 1 per cent. However, 42.70 per cent of DR! 
advances in 1983 has gone for Scheduled Caste/Scheduled Tribes. 
Special efforts were made by the branches for disbursing DR! loans 
by arranging disbursement fortnights, preparing specific scheme and 
hence they could achieve 1.14 per cent in 1984 and deploy 44.00 per 
oent of DR! Advances to Scheduled Castes/Scheduled Tribes. 

6.19 In reply to a question,' the Committee have been infonned 
that the bank had not come across cases of violation by the branches 
of instructions regarding margin and guarantee. 
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6.20 The Committee have been informed by the Ministry Of Fin-

ance (Banking Division) vide their O.M. No. 5/10/84-SCT(B) dated 
29th November, 1985 that the Task Force which was constituted by 
the Government to review the working of DRI scheme has submitted 
its Report in March, 1985. The Report is presently under examina-
tion by the Government. 

Housing Loa.ns: 

6.21 The Committee have been infonned that Reserve Bank of 
India has stipulated that loans upto and inclusive of Rs. 6000/- carry 
interest rate of 4 per cent p.a. to Scheduled Caste/Scheduled Tribe 
beneficiaries irrespective of their income and land holdings. Loans 
above Rs 5OOOI-carry interest at 1315 per cent p.a. A rebate of 0.5 
per cent is allowed for regular repayment of instalments. 

6.22 The details of housing finance assistance to SC/ST benefIciar-
ies for the last 3 years is furnished below:-

Amount outstanding 

No. of beneficiaries 

(Amount I .. 000'.) 

10880 11534 

6.23 At preseut the Bank is not channelising hOUSing finance 
through Regional Rural Banks, Village Co-operatives and Scheduled 
Caste/Scheduled Tribe Development Corporations. As to the reasons, 
it has been stated that the Regional Rural Banks extend credit faci-
lities for productive activites and hence housing loan is not routed 
through RRBs. Similarly. none of the Cooperatives financed by the 
bank is having housing loan scheme as theY provide only Scheduled 
Tribe loans. The bank will explore the possibility of extending 
housing loans through Scheduled Caste/Sched-wed Tribe Develop-
ment Corporations in future. 
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6.24 Targets fixed by Reserve Bank of India for housing finanee 

by Canara Bank and their achievements are as under:-
Direct Finance: 

I. SC/ST 1 
a. Weaker Secri01l . J 
3. L_lna.mc GI'01IP 

.... MIG , 

iotal Dircet : 

In-Jirect Fin.nec : 

I. SC'ST Housing Dcv. Fin. 
Corp. 

2. Illve,lment in. Deb., Bonds 
of HUDCO 

Total bousing loan 

Educational Loans 

, 

(R •• ill 1ae.) 

Tat'FtI Dhblluen~nt1 0tttIUIftd· 
In, -----------

191)3 1984 198s 
June 

ISS·SO 3·94 '1.81 6.13 !l1.gB 

6.8a 11·17 5·.' •. 66 

92.!IO 0·93 '1.!l0 1I·1l9 19. 00 

69·20 0.60 3·91 •. gs 9. 121 

------~~--------~------~-
• 1199·70 18.88 

-----~--~-----------~----

6.25 It has been stated that educational loans are granted to bene .. 
ficiaries conforming to DR! norms depending upon-the need at con· 
cessional rate of 4 per cent. Publicity is given for educational loans 
at Schools and Colleges and organising. Exhibitions at rural places. 
The information is not readily available "about the amount advanced 
under this scheme to Scheduled Castes/Scheduled Tribes. In the ex-
isting information system, there is no provision for exclusively re-
porting educational assistance rendered to SC/ST beneficiaries under 
DRI Scheme. Indigent students of merit going in for higher educa-
tion who do not get scholarship/maintenance grants from the Gov-
ernment or educational authorities are considered for grant of edt!-
cationa110ans at 4 per cent rate of interest. 
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·6.26 Total educational loan given by the Bank in 1984 and 1985 
as well as share of SC/ST in educational loan is given below:-

(Accounts actual: Amounts In Crores of Rupees) 
--_._-----

Dt:c. 198+ June, Ig8!\ 

Account. Anlount Aeo>unts Amount 

J. Total educational loans 2406:1 6. S9 2!J520 b. 80 

2. EducaUOI.al Loan to Se/S1' 1357 0.15 1426 0.17 

3. Share of SC/ST out of educational loan 
C%) . . . • • • 5.64% 1/·34% 6.06% II.~% 

6.27 11. has been stated that wherever the scholarship given to 
SC/ST students is -inadequate to meet their requirement for educa-
tion purpose, the bank may consider supplementing through their 
educatfonal loan scheme. 

6.28 Tbe Committee note that Canara Bank is providing credit 
facilities to Scheduled Castes and Scbeduled Tribes under various 
schemes drawn up under Priority Sector, agriculture and allied acti-
vities lIke dairy, poultry etc., small scale business IUld industry etc., 
DRI Scheme. IRDP and the new 20 Point Programmel. 

Under DRI Scheme, family income of a borrower from all sour-
ces should ~ot exceed Rs. 3000!- per annum in urban and semi-urban 
areas and Rs. 2000/- in rural areas. Under tbese eligibility conditions, 
families living below the poverty line i.e. income of RB. 3500/- in 

. rural areas will not be entitled to ,et loans under DRI Scheme. 
Tbei Committee, therefore, recommend that income limits under DBI 
Scheme should be raised so that it corresponds to the income limit 
of poverty line in rural areas. 

6.29 The Committee appreciate that in 1984 share ofDRI advan-
ces by Canara Bank to SC/STs was 44.80 per cent of total DBI 
Hvancell as against the stiplllation of 40 per cent minimum under 
the guideli.ues of RBI. This constituted 1.14 per cent Of total advan-
ces by the bank during the last year. The Committee would how-
ever like the Canara Bank to find out whether thek-e are any states 
or regions where the pei'eentage of DRI advances to total advartces 
has been less than 1 per cent and DBI advances to SCs/STs have 
been less than 49 per cent of total DBI advances. The Committee, 
desire tbat the bank should make concerted efforts to see that tbe 
prescribed targets are reached in eacb States regio.n of It II operation. 

715 LS-5 



6.30 Under the guidelines regarding DRI scheme, banks may 
route credit through Cooperative Societies/LAMPS organised spe-
cially ~'J~' the "enefit of tribal population In areas identlfled by 
Government. The Committee l'ecommend that in order to give benefit 
of DRI Scheme to an increasing number of persons belonging to 
Scheduled Trihes, Callara Bank should route DRI ad".mccs through 
Co()perative Societies/LAMPS" in addition to RRBs. 

6,31 The Committee have been iurormed~ that the Task Force 
which was fo,ustitutcd by Government to review the working of DRJ 
~chemes has submitted its Report in March, H/85 and t'1e Report is 
at present under examination by Goverl1':lent. The Committee re-
gret to p:Jint out that Government lrwe ntready talten one year in 
examining the Report and desire that ~.~ curly decision should be 
taken in the matter so that changes, if any, to be made in the DIU 
Scheme should be carried out expeditiously. 

6.32 The Committee note that loans upto B.s. 5000 each for ('ons-
truction of houses are granted by the bank to Scheduled Caste and 
Scheduled Tribes at 4 per cent rate of intereSt. Loa.ns above R". 5000 
carry interest at 13.5 per cent per annum. The Committee consider 
that an amount of Rs. 5000 is not at all sufficient for construction of 
bouses particularly in view or the escalation in prices of building 
material. The Committee recomme,nd that the amount of loan at 4, 
per cent should be increased at least to as. 7500. 

6.33 The Committee regret to note that under Direct Housing 
Finance to Scheduled CasteslScheduled Tribes and weaker ~ectionst 
the share of SCISTs is a meagre amonnt of Rs. 3.94 lacs in 1983, 7.81 
lacs in 1984 and 6.23 lacs in 1985 upto June out of a target of Rs. 138.30 
lacs. The Committee express their l,,~happiness at the unsatisfactory 
performance of the bank in the matter of providing housing credit 
to SCsISTs. 

6.34 The Committee have been informed that at present Canara 
Bank is not chanllelising housing finPtUce through Regional Rural 
Banks, Villale Cooperative or SCIST Development Corporations. The 
Committee recommend that with a view to increase the share of 
Scheduled Castes[Scheduleci Tribes in housing loans Canara B~ 
should start extending housing loans through SCfST Developmellt 
Corporations. 

6.35 The l:ommittee note that educational loans are grapted Wl· 

der DRI Scheme at concessional rate of .. per cent to those tttudents 
who are nGt getting any scholarship!maintenance grants from Gov-
ernment or educational authorities. The Committee are unable to 
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understand the rationale behind the condition that the stude,nt shoul4 
not be in receipt of scholarship before getting educational loan at 
concessional rate. The Commit!ee feel that in case the' scholarllhip 
amount !s insufficient the studt','1t should be able to obtain loan at 
4 per cellt interest to meet his requirement. The Committee recom-
mend that the scheme may he amended accordingly. 

The Committee note that the share of Srbedull'd CasteslSrhcduled 
Tribes ill educational loans as in June 1985 was 6.06 per cent as re-
fards the number of accou,'lt~ and 2.5 per cent in terms of amount. 
The Committee desire that Canara Bank should make efforts to i,u-
crease the share of Scheduled CasteslSchednled Tribes in educational 
!oans and issue necessary instructions in this regard to all its bran. 
ches. 

c. Priority Sector Advances 

6.36 The Committee have been informed that no norms have been 
prescribed by the GovernmentlReserve Bank of India regarding share 
of Scheduled CasteslScheduled Tribes in the total priority sector ad-
vances. HQWever, under certain special schemes norms have been 
prescribed and the bank has achieved the expected level Of assist-
ance to Scheduled Castel Scheduled Tribe beneficiaries. 

6.37 Under priority sector advances, it has been stipulated that 
25 per cent of the priority sector advances or 10 per cent of the total 
"advances are to be given to borrowers belonging to 'weaker sec-
"tions' category which as mentioned in the new Reserve Bank of 
India guidelines includes Scheduled Caste I Scheduled Tribe borrowers 
also (together with landless labourers, small and marginal farmers, 
tenan.t farmerslshare cropJ?ers, artisans, village and cottage industrie!l 
and IRDP beneficiaries). 

6.38 Banks have been urged to extend credit under IRDP to 
identified beneficiaries and within this 30 per cent of the beneficiaries 
have to be persons belonging t'O Scheduled Castel Scheduled Tribe. In 
addition to the minimum coverage of 30 per cent of the beneficiaries 
from Scheduled CasteslScheduled Tribes, at least 30 per cent of re-
"Sources invested in terms of subsidies provided and credit dishurl'led 
also should go to assist the Scheduled Castes/Scheduled T·ribes 
beneficiaries. All efforts should be made to cover as many families 
of Scheduled Castes/Scheduled Tribes as possible, under IRDP 
over arid above the minimum targetted level of 30 per cent en-
visaged earlier. 
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8.39 As at June 1983, Canara Bank had been able to provide 25-
per cent of the credit disbursed under IRDP to Scheduled Castel 
Scheduled Tribe beneficiaries and out of total number of beneficiaries 
assisted, only 26 per cent belonged to Scheduled Castes/Scheduled. 
Tribes. 

6.40 The representative of the bank stated during evidence th:n 
under IRDP, the bank had achieved 30.4 per cent as against the tar-
get of 30 per cent beneficiaries belonging to Scheduled CasteiSche-
duled Tribe. 

6.41 Total priority sector advances by Canara Bank as at the end 
of December, 19&2, December, 1983 & December, 1984 and share of 
Scheduled Castes I Scheduled Tribes in these advances are as under: 

Total Priority Sector Advanccs • 

Share of Scheduled Ca .. te/Seheduleci Tribe 

Total number 
of borrowers 

Number of Scheduled CBstf-/flchrdukd 1rihe botr<,wCT! 

December Dt-ct:mhcr 
1982 I!jP3 

615·6g 799.72 

18.89 27·97 
(3.°7%) (3'5°%) 
logl!l97 1306093 

'443'.; '7££82 

December 
19B4 

._---
1092 •89 

H·59 
(3·91)%) 

I 58!Z995 

~'1r3;1) 

6.42 As at the end of March, 1985, advances to Scheduled Castes I 
Scheduled Tribes in Priority Sector by Canara Bank were Rs. 46.4 
crores involving 2.54 lakh beneficiaries. The share in the Priority 
Sector Advances to Scheduled CastelScheduled Tribe beneficiaries 
wa.c; 3.8 per cent in respect of the amount and 15.5 per cent with re-
gard to beneficiaries, whereas' in comparison, Public Sector Banks ~!t. 

a whole. attained the level of 6.1 per cent in amount and 23.1 per 
cent in accounts of Priority Sector advances to Scheduled Castel 
Scheduied Tribe beneficiaries. However, in selected pockets, Canara 
Bank nad been in the forefront in financing Scheduled CastelSche· 
duled Tribe beneficiaries and formulating special schemes. 

6.43 Out of the total lencUngs by the bank to agriculture and allied 
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.activities, 48.10 per cent has been extended to small farmers and 
landless labourers.. Dtails for the last three years are as follows: 

Dec.8a Dec. 83 

Ales. Ales. Amt. 

(Amount in Orores) 
Dt,c. S. 

Ales. Amt. 

- ... --_._------------------------------------
1. Total Credit (0 

Agricult'lral a"d 
Alli(d at:livitic< 75q2~3 a35. in 9J 3233 292.88 106684- 1 389.:;0 

2. Credit to srnall/n:ar-
giflal farrPcrs, agri-
cultural 18 bourers 596708 116.12 6 14-7 19 IM·7° 76Sg?I 18g·3+ 

3. Of which to srlST {l0159 10.64- 117112 18.08 166436 ag.lo 

4·% of 3 tp 2 g.g 6.2 13·+ g.a 11.7 15·~3 

6.44 During evidence, the Committee draw attention to the letter 
dated 12th November, 1984 from Ministry of Finance to Chairmen 
of nationalised banks in which mention had been made about less 
~an average performance of Canara Bank among others in the mat-
·ter of aSSisting viable ventures of Schdeuled Castel Scheduled Tribe 
people. The representative of the bank explained as under :-

"This is in relation to the priority sector growth. In l)RI and 
the IRDP etc. we have reached the target. In the case of 
the priority sector, there is no target as such which has 
been' given. But the advice is that we should increase it as 
much as possible. Now, there was a shortfall in this. For 
example in 1982, when I took over it was 2.7 per cent of 
the total to Scheduled Castes. It has come upto 4.02 hy 
September 1985. There is an increasing trend and we hope 
that we will maintain this trend. The percentage number 
of beneficiaries has also gone upto 16.09 per cent as against 
14 per cent. But I can say another thing. In agriculture, 
we are financing about 21.7 per cent of thc beneficiaries in 
the case of Scheduled Castes and Scheduled Tribes with 
15.53 per cent of the amount. There we are much above 
the average whereas in totality of priority sector. it is 
having an increasing trend which is almost double that of 
1982." 

6,45 He also said that the . letter from the Ministry of Finance had 
been placed before the Board which had siid that the Bank should 
Unprove the eftorts to show better resul ts. 
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6.~ Giving reasons for not fixing any target for Scheduled Cast-
es/Scheduled Tribes under Priority Sector lending, the representa-
tive of t.he Wo Finance stated as under:-

"In the case of priority sector, you have things like small in-
dustry, large agricultural loans and so on whereas our 
efforts in terms of eradication of rural poverty are towards 
helping small men in getting self employment and so on. 
It is essentially directed towards sman men S0 the targe's 
we have prescribed for various schemes. For eXJmpl(~ 

under DR! 40 per cent of DRI funds should go to Schedul-
ed Castes and Scheduled Tribes. Atleast 30 per cent of the 
IRDP beneficiaries should be from Scheduled Castes and 
Scheduled Tribes. So the effort is to fix targets for small 
lending, for large lending because there it is really not 
possible to fix targets; whatever is a viable scheme has to 
be supported in terms of employment, industrial develop-
ment and so on. Since it denotes a large number of activi-
ties which are important, not necessarily small man alone 
but other activities also, it is difficult to prescribe a tar-
get for the whole priority sector." 

Whcm it was pointed out that in case of large advances they were' 
not advancing any money to Scheduled Caste industrialists, the re-
presentative of the Ministry stated: 

"They are not denied". 

He further said: 

"In the case of lar'ge units or large propsals, the initiative has 
to come from the entrepreneur himself. The bank cannot 
come forward and say that this particular 2 crore project 
should come up. Somebody has to come up with his own 
money which is called equity and that will be supported by 
bank in terms of loans." 

6.47 The Committee pointed out that th~ percentage share of 
Scheduled CastelScheduled Tribe in the priority sector was low in 
terms of money but in terms of beneficiaries the position was better. 
The obvious conclusion was that Scheduled Castel Scheduled Tribe 
beneficiaries were getting smaller amounts. 

6.48 In reply, the representative of the Ministry of Finance stated 
as under during the evidence:--

"We very much appreciate the anxiety of the Committee that 
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even in cases of large loans & large projects there should 
be a large number of Scheduled CastejScheduled Tribe 
entrepreneurs. But let us also appreciate the fact that 
everyone does not want a large loan because the loan 
has to be repaid. Unless there is a scheme which will 
generate enough profits to pay back the loan, nobody will 
take; therefore making more and more Money available 
to small borrowers is a very legitimate thing because 
they can take a small loan, make a success of their ven-
ture, have self employment." 

6.49 Asked to state the proposals, if any, to bring Scheduled 
CasteslScheduled Tribes into the fold of bigger loans, the represen-
tative of the Ministry stated:-

"Even in case of small industry, 80 per cent of the cases are 
for investment from 1 to 2 lakhs. And as we go up in in-
vestment the number of cases drop very steeply. It is not 
only with regard to Scheduled CasteslScheduled 'frlbetr, 
very few people come for larger loans. I think a different 
approach is necessary. For example one instruction has 
been that in the case of proposals from Scheduled Castes It 
Scheduled Tribes, the rejection should be at a higher level 
than the Branch Manager. I think such things you can 
prescribe to ensure that no injustice is done even in one 
case." 

6.50 On a suggestion made during evidence that statistics re-
garding assistance to Scheduled Castes and Scheduled Tribes should 
be kept separately and quota should be fixed for assistance to Sche-
duled Castes and Scheduled Tribes separately accOldin.fZ to their 
population in the command area of the bank, the representative of 
the Ministry of Finance stated as under:-

"Today, it is not done like this. It will mean changing of dl 
the circulars. 
If the Committee deSires, we can examine it." 

6.51 The Committee note that the share of Schedul.,d Castes/ 
Scheduled Tribes in priority sector lendings by Canara Bank was 
3.50 percent at the end of 19!!3., 3.99 per rent at the end of 
1~84 and 4.02 per cent at the end of September, 198!,;. While the Com-
mittee appreciate that the share of Scheduled Castes/Schedule.! 
Tribes has been increas;.ug during tbe last 3 yean, they are 
constrained to point out that it is much leu 
than the average of 6.1 per cent for the Public 
Sedor Bnks taken as a whole, altllough Schecluled Castes/Tribe. 
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constitute ro~hJy about 23 per cent of the country's population. 
The Committee recommend that special eftorts should be made to 
increase the share of Scheduled Castes/Scheduled Tribas in the-' 
Priority Sector advances. 

6.52 At present data on priority sector len dings of banks are not 
available sellarately for Scheduled Castes and Scheduled Tribes. In 
the absence of separate data it is difficult to say whether Scheduled 
Tribes are getting their due share in total bank cred:t given to 
Scht·duled Castes/Scheduled Tribes. The Committee therefore re-
c:ommend that separate data should be maintained by Canara Bank 
regarding their llriority sector advances to Scheduled Castes and 
Scheduled Tribes. The Committee further re~ommend that Banking 
Division should issue necessary instructions to all the nationalised 
banks in this rellll'd. 

6.53 The Committee note that under guidel:neh of Reserve Bank 
of India, 25 per cent of the priority sector advances or 10 per ceot of 
tlte total advances are to be given to welak.er sections category wh.fch 
includes Scheduled Caste/Scheduled Tribe borrowers. landless 
labourers, small and marginal farmers;· tenaRt farmers/shue crop-' 
petrs, artisans, village and cottage industries and I.R.D.P. benefi-
ciaries. The Committee regret to note that no separate norms have 
been prescribed regarding share of Scheduled Castes/Scheduled 
Tribes in the total priority sector advances. The Committee recom-
mend that as in the case of DRI Scheme and mDP under which tar-
gets have been fixed for lending to Scheduled Castes/Scheduled 
Tribes, certain minimum percentage of the priority sector lendin, 
should be eannarked for Scheduled Castes/Scheduled Tribes. 

6.54 The Committee also note that under IRDP. 30 pe\r cent of the 
beneficiaries have to be persons belonging to Scheduled Castel 
Scheduled Tribe and at least 39 peJr cent of the resource!! invested 
should go to S(~beduled Castes/Scheduled Tribes. While the Com-
mittel' appreciate that Canara Bank has achieved 3-0.4 per cent as 
against the tar~et of 30 per celit Scheduled Caste/Scheduled Tribe 
beneficiaries. the Committee desire that the bank should not feel 
('on tented with the achievement of the target but make all out 
eflors to in('rease . their lending to Scheduled Castes/Sche'duled 
Trihes. 

D. Loan Applications 

6.55 In reply to a question whether any register is maintainop by 
Canara Bank for loan applications from Scheduled CasteslSch~duled 



6t 
Tribes, the Committee have been informed that the bank has inrto-
duced. a 'Credit Report-cum-Inward application Register'. However, 
consolidation at the bank level regarding applications received, re. 
jected, sanctioned in respect of Scheduled CastelSched.uled Tribe 
beneficiaries is yet to be taken up. 

6.56 It has been stated that no instructions have been given ,to 
maintain separate register for loan applications received from SCI 
ST. But, there are instructions that all applications of Scheduled 
CastelScheduled Tribes should be marked in red ink for receiving 
special attention like quick disposal and approval by higher autho-
rities. 

Register of loan applications indicates the date of receipt and 
date of sanctionlrejection. The Divisional Managers (0) are required 
to ensure this during the inspection of the branches. Branches aTe 
Tequired to keep sufficient stock of loan application forms printf'd 
in English and Hindi and regional languages. 

6.57 The main reasons for rejection of loan applications are stat-
ed to be as under: __ 

1. Applicants enjoying sufficient credit facility with other 
Banks. 

2. Past dealings with the banks not satisfactory. 

3 Falling beyond the area of operation. 

4. Heavy outside borrowings. 

5. Project considered not feasible I oot viable. 

6.58 The bank has advised its branches to expeditiously sanction 
the applications received under DRI as far as possible within 3 
days. The average time taken is about 3 to 4 days. The bank 
has also instructed its branches to disburse the loan component 
directly to the manufacturer/supplier or directly to the beneficiaries 
as the case may be. Under no circumstances, the payments will be 
directly effected to borrowf'f;,;' representatives or other middlemen. 

6.59 The Senior Executives and _controlling officers ensure that 
the branches comply with the directions given by Reserve Bank of 
India regarding margin and guarantee etc. during their branch 
visits. All the branches are strictly to follow the instructions given 
an~ violations are properly dealt with. 
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6.60 Recognising the fact that persons belonging to SCs.ISTs have to 
be viewed on a cWferent footing from that of others, earnest efforts 
are mllci.e to identify the potential SC/ST beneficiaries, assess their 
requirements and ensure that the problems and difficulties faced by 
them are effectively dealth with and emphasis laid on both the credit 
worthiness and viabiltiy of the projects. Branch officials treat the loan 
applications of SCs/STs with sympathy and also guide them to make 
the 10fln projects feasible by suggesting suitable changes. The bank 
undertakes review of lending procedure and policies from time to time 
to see that loans are sanctioned in time, are adequate and production-
oriented. Corrective measures are applied on the basis of fmdings. 

6.61 The representative of the bank stated during evidence that 
on term loans upto Rs. 25000/- repayable in 36 months, they charged 
10 per cent from Scheduled Castes I Scheduled Tribes and on loan 
above that, rate of interest WaS different. They charged 13 per cent 
from professionals and self-employed. On loans above Rs. 25000 
they charged 12.5 per cent. 

6.62 When it was suggested that rate of interset should be reduc-
ed as it was very high for small farmers etc. the representative of 
the Ministry replied as under:-

"For the DRI, it is 4 per cent and for IRDP lending it is 10 per 
cent. So wherever we are dealing with small men, includ· 
ing the SCs and STs, rates are low. When We are dealing 
with large business, the rates are higher. All these are look- . 
ed at kepeing in view the interests of the depositors and Wf' 
would like to have a rate of interest for the depositors also. 
The concession to the weaker sections of the society is 
made by linking up the different rates of interests". 

6.63 About the procedure for grant of loans, the representative of 
the bank stated that powers had been given to the Branch Manager. 
Details of applications are written in a register. Applications from 
SCs/STs are marked in red ink. Date of disposal is also indicated in 
the r.egiRter. There is a Divisional Manager for 20 branches. 

6.64 Asked about the action tRken' on complaints regarding grant 
of loans to people in other names and deduction of certain amount 
from the &anctioned loan in the name of office expenditure, the 
representative of the bank stated as under:- • 

"We can even give instances where stiff action has been taken. 
But it may still be difficult since we deal with people. 
There are so many problems ~at are involved and they 
may not be open to investigation. But I can only assure 
that we will take proper aetton. If it is proved that the 
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money has not been given, the person who is involved in 
it will be taken to task." 

6.65 In reply to a question the Committee have been furnished 
details of 12 cases of fraud in the matter of grant of loans that have 
come to the notice of the bank and action taken by them in those 
cases. 

6.66 The Committee note that a Register i!> maintained by the 
branches of Canara Bank in which all loan applicatiOl.ls are entered. 
Applications received from Scheduled Castes/Scheduled Tribes are 
marked in red ink. Date of disposal is also indicated in this register. 
The Committee desire that information reprcJln, loan. appl1eatJoDS 
received from Scheduled CasteslScheduled Tribes, number of them 
rejected and sanctioned and amount sanctioned should be maintained 
at the Head Office of the bank. The Committee feel that the Head 
Office can m~itor the flow of credit to weaker sections more effec-
tively if such basic data is available to them. 

6.67 The Committee have been infonned that among the main 
reasons for rejection of loan applications are (i) falling beyond the 
area of operation and (ii) Project considered not feasiblelnot viable. 
The Committee desire that in such cases the bl'.nk oOldals should give-
necessary guidance to the applicants as t~ which branch they shOUld 
apply or the changes that should be made in the project to make it 
feasiblelviable. 

6·68 The Committee would like to stress that a sym:pathetic and a 
positive ,npproach on the part of bank officials while dealing with loan 
applications of SCs:STs is of paramount importance as it can go a 
long way in increasing their share ill tbe total lending of the ba"I~. 

6.69 The Committee have been informed that Senior Exeruth'c<; 
and Controlling officers ens4re that the branches comply with the 
directions given by Resen'c Bp.'lk of India rcJtarding margin and 
guarantee etc. The Committee, however, re.~rct to point out that dur-
ing tours by Study Groups of the Committee, complaint» contiDllC to 
be received rcv,arding surety being insistcd upon by banks fot' senlr-
ing DRI loans by Scheduled Cf'ste/SchtiduJed Tribe people. The Com-
mittee desire that bank Managers shOUld be ;.nstructed not to insist 
on surety etc. for small loans U))to Rs. 5000 and follow the guideline!l 
of the Reserve Bank of Indill meticulously. 

E. Recovery of dues 

6.70 The Committee have been informed that recovery perform-
ance of Canara Bank tor the years 1982, 1983 and 1984 tor priority· 



and other sectors is as under:-

Sector 

Agrieulturc 
SSj • 
Services . 
Priority Sector Total 
Px'iority + Non Priority 

70 

1982 

6~.15 

5S·24· 
5'·59 
58.38 
59·e , 

Recovery % 

IgaS Igll4 

6~). 72 61.60 
52.18 54 ·53 
58.36 59. 0 7 
58 ,55 59't9 
59·3'1 63· 3 

6.71 Under the present date collection system in respect of recov-
ery percentage, no separate data indicating recovery percentage from 
Scheduled Caste/Scheduled Tribe beneficiaries is available. The cie-
tails of recovery performance in respect of DR! landing for the last 
three years are as follows: 

All borrowers under DRI 
SC/ST borrov.ers U"l(ler DRl 

% 

IgB2 

5,EI.28 
57·5' 

of recovery 

1983 1984 

59·q8 5'H7 
56.6~ 52 22 

6.72 The representative of the bank stated during evidence that 
they were trying to improve the recovery position and instructions 
were being issued to managers in this regard. They were also posting 
agriculture extension ofticers to the branches and also giving two-
wheeler vehicles to improve recovery position. 

6.73 In reply to a question regarding the extent of failure of 
schemes which resulted in non-payment of bank loans it has been 
stated that no' separate stUdy had been undertaken to find out this 
fact. Recovery of loan is poor in schemes under Shoe Industry or 
Carpet Industry whenever the supply of raw material is not arrang-
ed Or organised marketing arrangements are lacking. 

6.74 It has further been stated that majority of schemes which 
failed were sponsored with the involvement of Scheduled Castel 
Scheduled Tribe Development Corporations. Recovery of loans is not 
wa!ved when the schemes for which loan was granted fail. 

6.75 A'S regards steps for speedy recovery of over-due loans, the 
Committee have been informed that recovery efforts are more in the 
nature of personal contracts and persuation rather than coercive 
methl)ds and legal remedies. All branches of the Bank have heen 
advi:;eci to approach the problem of overdues through intensive 
follow up, frequent visit by branch Managers and field staff. reph3st>-
. ment and nursing where require inculcating of repayment ethic 
. through recovery campaigns and the like. Branches have also been 
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advised to maintain close rapport with Governmental and other field 
level agencies, seek their assistance in recovery and make use of 
variotts forums available to them to raise these issues effectively. 

6.76 Presently, the assistance forthcoming from Governmental 
agencies. Scheduled Caste/Scheduled Tribe development Corpora-
tions for recovery of overdue loans is quite limited. The situation 
varies from area to area. The Bank's experience is that wherever 
there is a high degree of coordination between the Banks and Gov-
err.mental agencies and where the departments concerned have been 
adequately staffed, as fair measure of assistance has been forthcom-
ing. 

6.77 In order to tackle the problem of overdues it has been ~ug­
gested that Bank loan should be linked to marketing of the products. 
When the repayment is not forthcoming in spite of the bank exhaust-
ing 311 possible means of recovery and the bank·is satisfied that only 
course left is to write off, the loans are treated as irrecoverable and 
the amount is written off. Separate data in respect of the amount of 
loans written off as bad debts so far as the Scheduled CasteslSche-
duled Tribes are concerned is not available. 

6.780 On being pointed out during evidence that sometimes secu-
rity was sold for non-payment of loans resulting in loss to the bene-
ficiary, the representative of the bank stated as under:-

"If there are problems we see whether concessions are possihle 
while recovering it. Only after considering all these things 
the security is sold .. We take enough precaution to see that 
there is no distress sale. We don't mind giving any amonnt 
of time if it is needed." 

6.79 In respect of recovery of loans in drought-affected areas, he 
said as under:-

UInstructions have been issued. Recently we have issued this in 
a couple of statell, One is re-phasing and also giving addi-
tional loans for any activity whereby he can generate 
income." 

8.80 The Committee note that under the present data coleetion sys-
tem in respect of recovery of 10lUUl no separate data of recovery from 
Seheduled Caste/Scheduled Tribe beneflciaries is kept. However, I,n 
respeet of DRI lendings the percentage of reeovery for aU borrowers 
is 55.47 per cent in 19M whereas it is 52.2! per cent for Scheduled 
Caste I Scheduled Tribe borrowen. The Committee note that recovery 
percentage for Scheduled CasteslScheduled Tribes is less than the 
overall recovery percentage and desire that tbe bank should make 
etrorts to Improve recovery position by all possible eftorts. 



A
PP

E
N

D
IX

 n
 

(V
'u

k 
pa

ra
 

2
' 

2
2

 
tif

 1
M 

IU
po

rt)
 

(i
lP

 ..
..

. 
,.,

.,.
,..

, {
NU

fn
t1

liO
II 

o
f S

dr
M

uW
 C

as
tu

l 
&

hI
du

U
tl 

Tr
ib

e 
~
 tI

ur
ing

 "
. y

t.
r 

(9
11

4)
 

N
A

.l'd
E 

O
F 

T
Il

E
 B

AN
K.

 :
 C

A
N

A
R

A
 B

A
N

K
 

P
ar

tic
ul

ar
s 

of
 pr

om
ot

io
n 

(C
ad

re
-F

ro
m

/to
) 

I.
 

B
lI

n
k.

 a 
w

ho
le

 
fro

m
 c:

Icr
ica

l t
o

 
oIr

JC
el'

ll c
ad

re
. 

2.
 F

ro
m

 su
lH

ta
ff

to
 

T
ot

al
 p

ro
-

V
ca

an
ci

a 
ra

er
vO

O
 fo

r S
ch

ed
ul

ed
 S

.C
. o

ut
 

m
ot

io
ns

 
C

au
s 

of
 co

b 
~
d
w
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-
-

in
g 

th
e 

Ba
cI

do
g 

C
ur

re
nt

 
T

ot
al

 
ye

ar
 

• 
O

Il
 

va
ca

nc
ie

s 
I-I-

a. 

Ba
ck

lo
g 

fo
rS

C
 a

s 
om

-I
-8

5 

65
4 

4B
 

97
 

14
5 

15
9-

2 

V
ac

an
ci

es
 re

se
rv

ed
 f

or
 S

ch
ed

ul
ed

 S
.T

. o
ut

 
Tr

ib
es

 
of

 co
l. 

2 

B
ac

ld
og

 
C

ur
re

nt
 

T
ot

al
 

.o
n

 
va

ca
nc

ie
s 

1-
1-

'4
 16

1 
4fI

 
2

0
g

 
53

 

de
ric

al
 ca

dr
e 

33
5 

13
 

51
 

54
 

10
6 

(1
+4

2)
 

28
 

2
5

 
53

 
24

 
--

--
-
-
-
-
-
-
.
 

N
o

tr
:-

-,
6

 S
C

 c
an

di
da

ks
 h

av
e 
t-

n
 p

nR
nO

ted
 t

o 
fd

l 
th

e 
ST

 v
ac

an
ci

es
 w

hi
ch

 b
ad

 ~
e
d
 v

ac
an

t 
he

yo
nd

 a
 p

er
io

d 
of

3 
ye

an
. 

.t
 

B
ac

kl
og

 
fo

rS
T

. 
01

11
-1

-8
5 

14
0 29

 

= 



AP
PB

ND
J.X

 m
 

(n
il
 

p
."

 3
' 2

 fI
f /

U
pt

Ir
t) 

~
 ~
 ~
 ~
l
 /

a.
pp

ui
nt

m
m

ts 

C
at

eg
or

y 
of

 po
st

s 
T

ot
al

 N
o 

N
o 

of
V

IIC
III

IC
ir:

a 
ra

et
w

:d
 fo

r s
a. 

N
o 

of
 va

ca
nc

ies
 n

se
rv

ed
 fo

r S
Ts

 
N

o 
of

 ca
nd

id
at

es
 

N
o.

 or
 V I

IC
IU

Ici
eI

 
of

va
ea

n-
ap

po
in

te
d 

cu
rl

ed
 b

w
a

n
l 

cie
s 

oc
cu

-
C

ar
ri

ed
 
~
 

T
ot

al
 

C
ar

rie
d 

R
es

er
ve

d 
T

ot
al

 
--

-
--

--
--

--
-
--

--
rr

ed
 &

: 
fo

rw
ar

d 
du

ri
ng

 
b

w
a

rd
 

du
rin

« 
SC

 
S

T
 

SC
 

S
T

 
fil

le
d 

&
om

 
tb

ey
ca

r 
&

om
 

th
e 

ye
ar

 
~
 

pr
ev

io
us

 
Y

ea
r 

Y
ea

r 
.. O

ffi
ce

n 
32

4 
II

 
4B

 
59

 
21

 
24

 
4-5

 
40

 
3 

19
 

42
 

C
le

rk
s 

27
11

3 
24

7 
37

7 
~
 

59
5 

17
4-

76
9 

30
3 

10
5 

34
5 

66
5 

Su
b-

St
af

f 
91

7 
50

 
1M

 
IB4

-
17

8 
54

 
23

2 
16

5 
16

 
68

 
lu

6 

~J
Ce
n 

11
2 

19
 

17
 

:J6
 

42
 

8 
50

 
10

 
26

 
50

 
~
 

C
le

rb
 

30
35

 
24

5 
41

1 
65

6 
66

s 
17

5 
14

0 
31

6 
12

8 
47

0 
46

0 
Su

b-
St

af
T 

10
16

 
68

 
14

1 
!lO

g 
21

6 
62

 
27

8 
22

9 
24

 
It

n
 

14
9 

&4
-

34
1+

6 •
• 

O
ffi

ce
rs

 
26

 
51

 
77

 
50

 
26

 
76

 
13

 
64-

76
 

C
Ie

rb
 

24
01

 
47

9 
S1

8 
79

7 
46

0 
14

8 
60

8 
37

9 
S0

7 
43

3 
ltB

lz 

S
ub

S
ta

fI'
 

96
9 

10
2 

IS
7 

23
9 

14
9 

~
7
 

20
6 

!l8
3 

12
 

60
 

Jt
iB

 
Is

 
Ot

rJC
el'

S 
li

lt
 

54
 

17
 

81
 

76
 

8 
34

. 
28

 
4 

53
 

80
 

C
Ie

rb
 

51
7 

49
3 

,. 
50

5 
2e

a 
34

 
31

6 
70

 
11

8 
45

5 
2S

g 

Su
IH

ta
fI'

 
11

5 
60

 
15

 
75

 
di

B
 

9 
17

7 
17

 
6a

 
17

6 

~
 S

ec
ur

ity
 o

fF
"lC

en
 w

qo
e 

RC
:N

ite
d 

ia
 ~
 M
a
~
t
 G

ra
de

 S
ca

le 
II

, 
w

he
re

 B
aQ

b 
do

cs
 D

O
t 

res
erv

e. 



APPENDIX IV 

(Vide para 4 of Introduction) 

Summary oj Conclusions/Recommendations contai,1\.ed in the 
Report 

-----_.-_._---- .-. _ ... _--_ ... _---._---
S1. Para No. 
No. in Report 

1 2 

1 1.14 

Summary of Conclusions/ 
Recommendations 

.. ---.-.- --_._------------
3 

The Committee note that the :revised strength 
of Scheduled Caste/Scheduled Tribe Cell in 
Banking Division of the Ministry of Finance 
after ass..essment by the Work Study Unit is OIle 
section officer, two Assistants and one L. D. C. 
as against the previous strength of one section 
officer, one U.D.C. and one L.D.C. The Unciex' 
Secretary is in charge of the Cell. Deputy Sec-
retary, Joint Secretary and Additional Secretary 
are actively involved in policy decisions. In this 
connect.ion" the Committee would like to draw 
attentidn. to instructions contained in Min.istry of 
Home Affairs O.M. No. 27 j22/68-Estt. (SCT) 
dated 19th April, 1969 acco.rding to which an 
officer at least of the . rank of Deputy Secretary 
should be appointed as Liaison Officer in respect 
of matters relating to represe!ntation of Scheduled 
Castes and Scheduled Tribes. The Committee 
recommend that instead of Under Secretary, aD 
office.r of the rank of Deputy Secretary should be 
made Liaison Officer in the Banking Division and 
SCjST Cell should be directly under him. The 
Liaison Officer should as far lIS posSible belODg 
to SC/ST category. 

1.15 The Committ.ee- note that a'1l Assistant General 
Manager not connected with the personnel £one- . 
tions has been nominated as Chief Liaison 0Ilcer ~. 

76 



1 2 

3 1.25 

- _._--

77 
... -~ ... -------.... -------.. 

3 

at the Head Office of, Canara Bank. A Cell is 
working under the overall charge of Chief Liaison 
Officer who is reBpOnsible for overseeing the 
implementation .of Government orders regarding 
reservations for Scheduled Castes and Scheduled 
Tribes. Assistant General Managers at Circle 
offices of the bank have been designated as 
Liaison Officers. Scheduled Caste/Scheduled 
Tribe Cells are being set up at Circle Offices 
under the charge of a Liaison Ofticer. The Com~ 
mittee recommend that these Cells with adequate 
'Sta:fl' should be set up at all Circle offices with-
out further delay so that matters relating to reser-
vation in services and other welfare measures for 
Scheduled Caste/Scheduled Tribe employees are 
dealt with effectively. T,he Committee also 
recommend that as soon as officers of the level 
of Assistant Gimeral Managers belonging to 
Scheduled Caste/Scheduled Tribe categoriet 
become available, they should be appointed as 
Chief Liaison Officer /Iiaison Oftlcer. 

The Committee are concerned to note that 
while it i~ the policy of the Government that one 
member belonging to Scheduled Caste/Scheduled 
Tribe should be on the Board of Directors of aU 
nationalised banks, presently !to Director belong~ 
ing to Scheduled Caste/Scheduled Tribe is on the 
Board Of Canara Bank for the last more than one 
year. While the total membership of the Board Is 
15, the present Board of the Bank consilrts Of 
Chairman and Managing Director, the Executive 
Director, a representative of the employees of 
the bank, one R.B.I. nominee and one oftlcer of 
the Banking Division. There are ten vacancl .. 
in the Board. The Committee desire that the 
vacancies in the Board should be ftlled up imme-
diately and at least one member , belonging to 
Scheduled Castes/Scheduled Tribes should be 
nominated on the Board. 
,------- ---,---,----------
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4 

5 

6 

18 

------------------------------.. -------------
2 

2.10 

2.11 

2.12 

3 

The Committee note that reservations for 
Scheduled Castes and Scheduled Tribes in direct 
recruitment have been in force in Canara Bank 
since 19-7-1969, the date of nationalisation of the 
bank. The reservations are applicable for recruit-
ment to the posts in officers, clerical and sub-sta1f 
cadres. 

The Committee feel unhappy that implementa-
tiO'll of reservation orders by Canara Bank is not 
satisfactory and leaves much Scope for improve-
ment. According to information sent by the 
bank to the Banking Division of Ministry of 
Finance rega.rdiing recruitment of Scheduled 
Castes/Scheduled Tribes during 1984, there was 
backlog of 64 Scheduled Castes and 76 Scheduled 
Tribe in officers category, 291 Scheduled Caste 
and 565 Scheduled Tribes in clerical cadre and 33 
Scheduled Caste and 300 Scheduled Tribe in sub-
staff cadre a'S on 1-1~1985. The Committee 
recommend that special recruitment should be 
held throUgh B.S. RBs. to clear the backlog of 
reserved vacancies. The Conunittee find. that 
there is bJ,lge backlog in Scheduled Tribe category 
in clerical cadre. The Committee suggest that 
the question of making special recruitment for 
Scheduled. Tribes in clerical cadre in areas of 
tribal concentration to clear the backlog may 
also be conSidered. While resorting to special 
recruitment sufficient publicity of vacancies 
should be given so that Scheduled Caste/Sche.-
duled Tribe candidates are attracted in large 
number. 

During evidence the representative of the 
Ministry of Finance stated that no one from the 
Banking Division visited. the banks periodically to 
see the implementation of instruction'S regard-
ing reservations for Scheduled Castes and Sche-
duled Tribes. He further said that since the 
banks were 28 in number, it would be difficult 
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for officers from Banking Division to visit each 
bank. The Committee recommend that in view 
of the limited staff available in Banking DivisiOD, 
they should select a few of the nationalised banb 
every yeer and officers of the Division should pay 
a visit to these selected banks to see the imp~ 
mentatiO'n of reservation orders. The Committee 
hope that this will have a salutary effect in im-
proving the representation of Scheduled Castes 
and Scheduled Tribes in the banks. 

The Committee have been informed that 
promotions to clerical cad;e and to Junior 
Management Grade Scale I are governed by settle-
mC'Ilt entered into with the recognised employees' 
Union under section 2 (p) of the Indu'Strial Di~ 
putes Act. Under this settlement, 20 per cent of 
vacancies in Junior Qftlcers Grade scale I are 
filled up by direct recruitment and 80 per cent by 
promotiO'n _from the clerical cadre. Reservations 
in promo~ons are provided as per instructions 
i'Ssued by Government i.e. 15 per cent for Sche-
duled Castes and 7i per cent for Scheduled 
Tribes. 

tn tel'JllS of settleme'llt reached with the Unions 
on 3rd December, 198330 posts in clerical cadre 
in each calenda,r year are filled up by promotion 
exclusively from sub-sa1f completing 20 years or 
more of service in the bank. Similarly 30 posts 
in Junior Management Grade Scale I in each 
calendar year are filled up· by promotion of em-
ployees in clerical cadre who have completed 20 
or more years of service in that cadre. There is 
however, no mention in the settlement about 
re'Servations for Scheduled Castes and Scheduled 
Tribes in promotions under this category. The 
Committee recommend that suitable provisiOD 
~hould be made f~ reservation of Scheduled 
Caste/Scheduled Tribe employees far promoticma 
on the basis of 20 years total service. 
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The Committee note that reservations in pro-
motidns have been made applicable in Canara 
Bank w.e.f. 1-7-19'79 for the officers cadre and 
from 1-1-1960 for clerical cadre. Asked about the 
reasons for delay in implementing the orders 
rega;rding reservations in promotion, the Com-
mittee have been informed that the orders Of the 
Home Ministry were issued in November, 1972. 
They were received in the Ministry of Finance 
through the Bureau of Public Enterprises in 
April, 1973 and were i!iSued to nationalised banks 
on 31 December, 1977. The main reason for the 
delay was that after receipt of the orders of the 
Ministry of Home Affairs, discussions started 
with the Reserve Bank of India and the nationa-
lised banks for giving effect to the orders a& 
promotions in Ban~ Industry were part of 
agreements entered into by the Manageme'Ilt with 
the Unions. Final decision was taken only in 
December, 1977. The Committee are not convinc-
ed of the reasO'l1s advanced by the Ministry for 
the delay of 5 years in coming to final dectsdon. 
The Committee express their unhappineS'S at the 
undue delay on the part of the Ministry of 
FinanCe ill circulating orders regarding reserva-
tians in promotion to nationalised banks 8& a 
result of which SC/ST employees were deprived 
of the benefits of reservation. 

Regarding delay in enfo.rclng orders by the 
bank, the Committee were fnfonned during evi-
dence that the orders ,regarding reservations in 
promotions were received in January, 1978. 
Since the promot~on to cleriC-ell and officers cadre 
'Were governed by settlements with the recognis-
ed Union, the matter was discussed with the 
Union for necessary changes in the settlement 
to provide for reservation. The matter was 
finalised in February, 1980. The representative 
of the bank also stated during evidence that 
whatever backlog was there from '1-1-1979 on-
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wards was'filled up later. The Committee were 
subsequently informed that since the scheme of 
reservations in promotions to J,unior Management 
G;rade Scale I Was enforced w.e.f. 1-7-1979, the 
reservatiOOl scheme was not made applicable for 
the promotions as on 1-7-1978 and hence no back-
log was arrived at and carried forward. The 
Committee feel that there is hardly any justifi-
cation for not giving reservation'S in promotions 
to Scheduled Caste'/Scheduled T;ribe employees 
at least from 1-1-1978 onwards when the orders 
were reaailved in the Bank. The Committee 
recommend that Banking Division of the Ministry 
of Finance should issue instructions to Canara 
Bank to apply orders regarding reservation fD 
promotions from '1-1-1978 onwards, calculate the 
backlog in promotion from that date and carry 
forward the unfilled reserved vacancies. The 
Committee need hardly stress that had there been 
timely implententation of these orders, the pro-
motion of eligible Scheduled Castes and Schedul-
ed Tribe employees could have been effected 
much earlitU" and the employees would have 
gained monetarily to that extent. 

The Committee note that as on 31st March, 
1985, the percentage of Scheduled Castes and 
Scheduled Tribes in the services of Canara Bank 
was 7.64 per cent and 2.72 per cent in ofticeJ'l 
cadre, .13.49 per cent and 3.97 per cent in 
Clerical cadre and 18.92 per cent and 2.15 per 
cent in sub-staff. This shows that except fo;r 
representation' of Scheduled Castes in IJub-sta1f 
category, . there is shortfall of Scheduled Castesl 
Scheduled Tribes in all the three cadres in the 
Bank. 'rbe Committee' regret to note that the 
Ba!nking Services Recruitment Boards who are at 
present making rec:ru1tment of officers and clerks 
for the nationalised banks have failed to provide 
sufticient number of candidates belonging to 
th~ communlti~. to the Canara Bank. 
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The Committee have been informed that some 
of the Banking. Service Recruitment Boards held 
special recruitment exclusively for Scheduled 
CastefScheduled Tribes and we're thereby able 
to meet the Banks' indents almost fully in certain 
States. The Committee recommend that B.S.R.Bs 
in other regiO'llS should also conduct special re-
cruitment for Scheduled Castes/Scheduled '.Pribes 
so that backlog in reserved' vacancies in those 
areas is also cleared. 

The representative of the bank informed the 
Committee during evidence that one of the 
suggestions considered. at the meeting of Chair-
men of BSRBs was to relax the present standard 
of performance for Scheduled Caste/Scheduled 
Tribes'With a view to wipe out the shortfall but 
it has not been implemenfud so far. The Com-
mittee' recommend that decision taken in the 
matter should be implemented at an early ,~te. 

The Committee have been informed that back-
log in the bank is more in the case of Scheduled 
Tribe category as candidates belonging 'to Sche-
duled. Tribe are not available for recruitment. 
The Committee recommend that to meet the 
shortfall of Scheduled T.r.ibe candidates, it is 
necessary to give 'wide publicity about the 
vacancies 'reserVed for Scheduled'Tribe in tribal 
majority areas. Copies of advertisements should 
also be ~nt to Welfare Associations in Tribal 
areas for the information of tribal candidates. 
Advertisements should also be broadcast over 
Am in prograMme'S specially meant for tribal 
people. They should also be printed in local 
newspapef,&. The'Committee further recommend 
that BSRBs should open examinaticm centres in 
all tribal areas. 

The Committee note that Canara Bank is con-
ducting pre-recruitment training for Scheduled 
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CasteiSchedu1ed Tribe candidates prepare them 
for the written tests conducted by BSRBs. The 
training is given for a period of one week and 
the trainees are paid a stipend of Rs. 50. The 
Committee feel that training for a period of one 
week in the techniques of objective type tests 
conducted by RecrUitment Boards is not at all 
sufficient. This is evident from the fact that 
out of 30 Sch€>duled Caste and 53 Scheduled 
Tribe trninE~es at Bangalore, only one Scheduled 
Caste and 5 Scheduled Tribe trainees qualified 
and were finally 'Selected for Bank service. Simi-
larly, at Triv~mdrum, one Scheduled Caste out 
of 115 trainee~ was selected. It is clear from 
this that training imparted was not sufficierit. 
The Committee recommend that training period 
for Scheduled Castes!Scheduled Tribes should be 
increased at least to one month. Stipend of Rs. 50 
which is being paid to the trainees now should 
also be increased to Rs. 1M. 

The Committee note that in 1971 the then 
Deptt. of Social Welfare had issued a circular re-
garding training of sq ST candidates by Pre-
examination Training Centres in States. This 
was followed after a gap of 15 years by another 
Circular issued by the Banking Division to BSRBs 
and Nationalised banks regarding otganisation of 
pre-recruitment training Qy BSRBs in consulta-
tion with the Banks in the area. The Commit-
tee feel that Banking Division had made no sin-
cere efforts to organise .pre-recruitment training 
for Scheduled Caste I Scheduled Tribe candidates 
who aspire for a career in Banking Indurtry. 
This is evident from the fact that most Of the 
banks were nationalised in 1969 but the circular 
was isseued by the Banking Division· in 1985. 
The Committee recommend that the Banking DI-
vision in consultation with BSRBs and nationali-
sed Banks should initiate steps for organising pre- . 
recruitment training programmes by all nationa-
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Used banks on a uniform pattern and make this 
a regular programme in future till the backlog 
of reserved \'acancies is completely wiped off in 
all nationalised banks. 

The Committee note that pre-promotion train-
ing programme for employees belonging to 
Scheduled Caste/Scheduled Tribe categories are 
being conducted by Canara Bank. The Commit-
tee would like to stress that the aim of the train-
ing should be to bring Scheduled Caste/Scheduled 
Tribe candidates who might have been selected 
by relaxed standards to the level of the general 
candidates. The Committee are happy to note 
that the number of Scheduled Caste/Scheduled 
Tribe pass candidates has consid~ably improv-
ed as a result of these training courses. The 
Committee recommend that pre-promotion train-
ing programmes should be introduced in all 
natioAalised -banks on a uniform basis. Banking 
Division of the Mini'Stry of Finance should issue 
necessary instructions in this regard and bring 
to the notice of all banks the details of training 
progra'mmes devised and successfully implement-
ed by Canara Bank. 

In Central Government services, posts have 
been classified in 4 Groups, namely, Group 'A', 
Group 'B', Group 'C' and Group 'D'. Accordingly, 
the Brochure on Reservations for Scheduled 
Castes and Scheduled Tribes' in posts/sefvices 
under the Public Enterprises issued by Bureau 
of Public Enterprises provides that posts may be 
treated as Group 'A', 'B', 'C' and 'D' for the pur-
pose of irripleme'Il.ting reservation orders. The 
Committee, however, find that In Canara Bank 
there are only 3 cadres of posts viz. Ofticers, 
clerical and sub-staff which are analogous to 
Group 'A', 'C' and 'D' in the Government of India. 
There is no Group 'B' or category of posti equi-
vale'Il.t to Group 'B' in the services of the bank as 
._-------------
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a result of which Scheduled Caste/Scheduled 
Tribe employees have been deprived of the bene-
fit of reservation in recruitment/promotion to 
that category if it had been in existence in the 
bank. In the action taken reply on recommenda-
tion made by the Committee in para No. 2.58 of 
their 56th Report on Union Bank of India, the 
Ministry of Finance have stated that since a 
category in between clerical cadre and officer:! 
cadre is not in existence in the public sector 
banks, the chances of the Scheduled Caste/Sche-
duled Tribe candidates for promotion. from cleri-
cal to the officers cadre are quick. The Committee 
do not agree with this view of the Government 
and recommend that posts in banking industrY, 
including Canara Bank should be re-cla\i8ified on 
the lines of the classification of posts in Central 
Government services consistent with the job re-
quirements so as to provide more opportunities 
of promotiO'ZlS to Scheduled Caste/Scheduled 
Tribe candidates. 

The Committee are concerned to note that in 
1984 as many as 13 SC and 7 ST candidates who, 
were offered appointment in 1984 did not join 
the bank. The representative of the bank in-
formed the' Committee during evidence that they 
indented their requirement of candidates for the 
whole year and sent the appointment letters to 
the' selected candidates as and when they needed 
them. The Committee would like to point out 
that under this procedure the candidates though 
selected by BSRB remain in the dark about the 
selection till the time they receive appointment 
letter from the bank and so try to find out em-
ployment elsewhere. The purpose of pre-
recruitment training if imparted to such candi-
dates is also forfeited. The Committee recom-
mend that soon after receiving the list of 'Selected 
candidates from the BSRBt those candidates who 
are not offered immediate appointment should be 

--------------
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suitably informed about their having qualified 
for appointment and efforts to issue appointment 
orders soon thereafter should be made. The 
Committee hope this will reduce the number of 
candidates who do not join the bank after receipt 
of appointment letters and improve the represen-
tation of Scheduled Castes/Scheduled Tribes in 
the services of the bank 

.20 5.15 The Committee are surprised to note that 
, various categories of posts including those of 

Stenographers, Head Clerks, Head Cashier etc. 
having different nature of duties have been ill-
eluded in the same cadre i.e. the clerical cadre 
with special allowances attached to e'ach post. The 
repre'Sentative of the Ministry of Finance ex-plain-
ed during evi.dence that ill, 1953 Shastri Panel had 
gone into various problems of bank employees 
and one of the demands of the employees was 
that there should not be' too many seales in ,the 

clerical cadre and if need be, special allowances 
might be paid. He further said that since this 
system had existed for such a. long time, it was 
not possible now to make changes and introduce 
different grades. The Committee feel that this 
scheme is against the interests of Scheduled 
Castes and Scheduled Tribes in as much as their 
chances of recruitme'Zlt and promotion have heen 
restricted by the introduction of the same. scale 
for va.rious categories of posts. The Committee 
recommend that there should either be reseNa-
tion for Scheduled Castes I Scheduled Tribes in 
appointments to allowance carrying posts or the 
scheme of special allowances should be scrapped, 
particularly in respect of posts carrying duties 

of supervisory nature e.g. Head Clerk, Head 
Cashier a'Zld Special Assistants and separate sui-
table scales of pay should be introduced for sach 
categories of posts. 

21 4.16 The Committee note that after .review of the 
working Of the Banking Service Recruitment -------_ .. __ .,,---------------_._----
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Boards, Central Recruitment Board and Regional 
Recruitment Boards, Government have decided 
to set up a separate Banking ServiCe Commissi<m 
to recruit officers for the 28 nationalised banks 
and to reorganise the Recruitment Boards so as 
to have 15 Banking Service Recruitment Boards 
for recruitment of clerical staff for all the public 
sector banks in major State Capitals. The Com-
mittee recommend that necessary action to im-
plement these deciaions should be taken without 

any loss of. time with a view to expedite the pro-
cess of selection of candidates and to improve the 
representation of Scheduled Castes I Scheduled 
Tribes in the services of banks. 

22 4.17 The Committee have been rnformed that 
5 cases had so far come to the notice of the bank 
in which the employees had furnished false 
caste certificates for getting employment against 
reserved vacancies. The Committee note that 
the services of the five employees concerned have 
been terminated. The Committee consider that 
securing employment Pi' prod~n of a false 
caste certificate of bei'Ilg a Scheduled Caste or 
Scheduled Tribe is a serious o1fence and such 
cases should be dealt with promptly and 'Severe-
ly. The Committee recommend that besides 
termination of services, in appropriate cases cri-
minal proceedings should aiso be initiated under 
the appropriate provisions of Indian Penal Code. 
The Committee also recommend that the District 
authorities who issue Caste Certificates should 
be more careful in future and make proper en-
quiries beiore issuing such ce.rtiftcates. 

23 4.18 The Committee note that as a measure to 
ensure that cases of use of false caste certificates 

--------

. do not recur, the Banking. Service Recru1tmep.t 
Boards and the banks have been advised that 
while making appointments, the candidates 
be specifically told that if after verification, their 
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claims of belonging to Scheduled Caste or Sch~ 
duled Tribe are found to be false, their services 
are liable to be terminated without any further 
notice. The Committee recommend that ,the 
candidates should alsQbe told that besides ter-
mination of service, action can also be taken 
against them under the provisions of Indian Penal 
Code. This, the Committee hope, will have a 
deterrent effect on those using false caste certi-
ficates. 

24 4.21 The Committee are gratified to note that the 
various concessionslrelaxations prescribed by the 
Government for recruit~e'llt and promotion of 
Scheduled Caste I Scheduled Tribe employees are 
being made available by the Bank. 

25 4.25 The Committee have been informed that an 
officer belonging U; Sc.heduled Caste 1 Scheduled 
Tribe category is being included in the interview 
panel for interviewing all eligible candidates for 
promotion to Junior Management Grade Scale I. 
During evidence the reprarentative of the bank 
has stated that for selection of executive at 
higher levels, the Interview Committee is con-
stituted by designation and if nobody of that 
def?ignation is available from Scheduled Castes" 
Scheduled Tribes he is not included in the Jrt-

terview Committee. The Committee regret to 
point out that this is acting against speci1\c in-
structions of Government in this regard. The 
Committee recommend that if Scheduled Castel 
Scheduled Tribe Ofticer'Of appropriate rank is 
not aVailable in Canara Bank, for inclusion in 
the Selection Committee they may borrow Sche-
duled CastefScheduled Tribe office'r of requisite 
level from other public undertakings or seek the 
help of Banking ServIce Recruitment Boards in 
this regarq. The Committee recommend that a 
panel of such officers of appropriate status should 
be maintained in the bank. 
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26 4.26 The Committee find that for pO'Sts in sub-
staff cadre' for which recruitments are made by 
Circle Offices, no instructions have been issued 
regarding inclusion of a Scheduled Castel Sche-
duled Tribe officer in the &lection Committee. 
The Committee recommend that a. representative 
of the Scheduled Castes I Scheduled Tribes should 
invariably be included in the Selection Commi-
ttee for recruitment of sub-staff and suitable in-
structions in this regard should be issued to aU 
concerned. 

27 4.27 The Committee have been informed that 
Scheduled CastelScheduled Tribe candidates are 
interviewed alongwith others. The Committee 
regret to point out that it is against the existing 
instructions on the subject. The Committee re-
commend that interview of Scheduled Castel 
Scheduled Tribe candidates should be held at a 
sitting separate from that fixed. for i'llterview of 
general candidates so that Scheduled CasteiSche-
duled Tribe candidates may be adjudged accor-
ding to relaxed standards. The reply of the re-
presentative of the Bank on tMs point is not ac-
ceptable to, the Committee. 

28 4.33 The Committee regret to note that a large 
number of v'acancies reserved for Scheduled 
Castes and Scheduled Tribe'S are being derese.rved 
in Canara Bank every year both in recruitmen~ 
and promotions in officers, clerical and sulHtaft 
cadres. Dereservation of a total number of 594 
vacancies during the years 1982, 1983 and 19M 
amounts to depriving Scheduled Castes and 
Scheduled Tribes of their due share in appoint-
ments and promotions. The Committee recom-

. mend that all-out efforts including special 
recruitment should be made to fill the reserved 
vacancies with SCIST candidates before resorting 
to derese;rvation. The Committee would again 
stress that proper facilities should be prOTIde( 
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for in-service training to Scheduled CastelSche-
duled Trib,e employees at various levels so that 
they come upto the desired standard for purpose 
of promotion to higher grade and de-reservation 
in promotions is avoided. 

4.34 The Committee have been informed that fil-

4.47 

ling up of reserved vacancies by general candi-
dates is brought to the notice of the Board of 
Directors every quarter. The representative of 
the bank also stated during evidence that the 
fact of dereservation had not been intimated to 
Government and the Commissioner for Schedu-
led Castes and Scheduled Tribes. The Commit-
tee would like to point -out that according to 
Government guidelines, prior approval of the 
Board of Directors for the posts of officers Ilnd 
that of the Chairman and Managing Director 
for clerical posts has to be obtained, before fil-
ling any reserved vacancy by a general candi-
date. It should also be specifically mentionetl in 
the note sent to the Board/Chairman that the 
proposal for dereservation is being made with 
the full knowledge and concurrence of Liaison 
Officer. The Committee recommend that the 
bank should follow this procedure scrupulous-
ly. The Conimittee also recommend that timely 
intimation about the dereservation should be 
sent to the Government and the Commissioner 
for Scheduled Castes and Scheduled Tribes in 
future. 

The Committee note that a register is being 
maintained in Cana,ra Bank for recording com-
plaints/representations received' from Scheduled 
Castel Scheduled Tribe employees or their Asso-
ciations.The Committee recommend that com-
plaint registers should be kept both at the Head 
Office as well as the Circle Offices of the bank. 
Action taken on the complaints should be indi-
cated in the register for the information of the 
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complainants. The Committee also recommend 
that a record of complaints received . in the 
Banking Division from SC/ST employees or 
their Associations should be maintained irres-
pective of the fact that the complaints are for-
warded to bank concerned for disposal or action 
on them is taken in the Banking Division itself. 

The Committee note that Liaison Officers of 
the bank have been advised to meet informally 
the Scheduled Caste/Scheduled Tribe employ-
ees including thei.r representatives to hear their 
grievances in respect of" matters arising out of 
the policy of reservation. The Committee de-
sire that a brief record of the points discullsed 
and decisions -reached, if any, should be main-
tained by the bank to avoid any misunderstand-
ing _ at a later stage. 

In regard to recognition of SC/ST Associu-
tions, the representative of the Ministry of Fin-
ance stated during evidence that there were 
two types of recognition. One was recognition 
of a Union under Labour practices, Industrial 
Disputes Act etc. The second was in regard to 
Associations of Scheduled Castes and Schedul-
ed Tribes which were formed essentially to 
ventilate grievances. That Association was re-
cognised in the sense that the Chairman and 
the Association continued to have dialogue. 
The Committee recommend that apart from 
a iialogue with the Scheduled Caste/Schedul~ 
ed Tribe employees' Association, replies should 
also be sent to letters received from the Associa: 
tion in regard to grievances relating to service 
matters or arising out of the policy of reserva-
tion. 

The Comlmittee recommend that an Asso-
ciation _ of Scheduied Castes/Scheduled Tribes 
should also be formally recognised by the ba~k 

- --_.-.. _------------ ---- -~~----.---
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so that they ate able to represent the grievanc-
es and suggestions of the Scheduled Castes/ 
Scheduled Tribe employees in an effective man-
ner. 

The Committee note that rosters for posts filled 
.up by direct recruitment are beiong maintained in 
Canara Bank w.e.f. 19-7-1009. Rosters for re-
servations in promotions are being maintained 
w.e.f. 1-7-79 for officers cadre and from 1-1-]930 
for clerical cadre. Rosters 'kept at Circle Officers 
are checked & verified by the respective Liaison 
Officers. When received at Head Office, the ros· 
ters are checked by 'Chief Liaison Officer. The 
representative of the bank informed the COl~l­

mittee during evidence that minor mistakes 
were detected in rosters by Chief Liaison Offi-
cer. Those were corrected there and then. 

The Committee need hardly stress that roster 
is the only mechanism to keep a watch on the 
implementation of the policy of reservation. 
The Committee therefore recommend that ros-
ters should be maintained properly in the pres-
cribed form and inspected by the Liaison Offi-
cer of the bank at regular intervals. The COIil-
mittee also recommend that an officer of the 
Banking Division should also do random 'check-
ing of the rosters . 

The Committee desire that rosters should be 
open for inspection by the employees of the 
bank and recommend that a' circular to this 
effect should be issued for'the information of 
the employees. A copy' of the ctrcular should 
also be sent to the Committee for their inform 1-

tion. 

The Committee note that Canara Bank has 
been sending yearly statements to the Banking 

-----_._--._---_. 
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Division regarding filling up of vacancies reser-
ved for Scheduled Castes and Scheduled Tribes 
through recruitment and promotion. The Com-
mittee desire that the Banking Division should 
make a thorough and analytical study of these 
statements and point out the shortfalls and defi-
cIency, if any, to the bank. The bank should 
take prompt and effective measures to remova 
those deficiencies. , . 

The Committee regret to point out that in-
formation given in Annual Report of Canara 
Bank for 1984 regarding representation of 
Scheduled Castes and Scheduled Tribes in the 
services of the bank and credit facilities provid-
ed by the bank to Scheduled Castes/Scheduled 
Tribes is scanty. The Committee recommend 
that Annual Reports of the Bank should show 
separately the percentage of Scheduled Castes/ 
Scheduled Tribes in various icadres and the 
steps taken to reduce the backlog as existing 
at the end of the previous year. As regards 
credit facilities, the Report shuold give the 
targets fixed for Scheduled Castes/Schedll)ed 
Tribes under various schemes and the achieve-
ment of the bank under different schemes in 
terms· of the amount disbursed and the number 
of Scheduled Caste/SC!heduled Tri1le beneficia-
ries. 

The Committee further recommend that· the 
loans given at 4 per cent interest to Scheduled 
Caste/Scheduled Tribe applicants under DR! 
Scheme during the year should also be h;r.h-
lighted in the Annual R.eport of the bank. 

The Committee note that a Special Cell has 
been created in Banking Division of the Minis-
try of FInanCe to monitor the flow of cred~t 
to person belonging to· Scheduled Cast,,!! 
Scheduled Tribes. The Committee have been 

,,_,_, "'<,',:",:.",:".r _____ ,_:.. .. __ • __ --~ __ 0-. ----,-,'+. ---,.....---
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informed that presently one Assistant and one 
Lower Division Clerk have been transferred 
from the existing 'SC/ST Cell to the new Cell. 
The Committee feel that the staff strength of 
one Assistant and one LDC is not at all suffi-
cient to look after the work relating to credit 
facilities provided by 28 nationalised banks to 
Scheduled Castes/Scheduled Tribes. The Com-
mittee recommend that strength of the Cell 
should be suitably augmented keeping 'in view 
the volume of work expected to be done in the 
Cell. The Committee also recommend that the 
Cell should be headed by an officer belonging 
to Scheduled Ca'stejScheduled Tribe. 

The Committee note- that Canara Bank is 
providing credit facilities to Scheduled Castes 
and Scheduled Tribes under various schemes 
drawn up under Priority Sector, agriculture and 
allied .activities like dairy, poultry etc., small 
scale business and industry etc., DR! Schemf.', 
IRDP and the new 20 Point Programme. 

Under DRJ Scheme, family income of a 
borrower from all sources should not exceed 
Rs. 3000/- per annum in urban and semi-urhan 
areas and Rs. 2000/~ in rural areas. Under these 
eligibility conditions, families living below the 
poverty line i.e. income of Rs 3500/- in rural 
areas will n.ot. be entitled to get loans under 
DRl Scheme. The Committee, therefore, recom-
mend that' income limits under DRI Scheme 
.should be raised so that it corresponds to the 

. incom~ limit of poverty Hne in rural areas. 

The Committee appreciate tliat in 1984 share 
of DRI advances by Canara Bank to SC/STs 
was 44.80 per cent of total DR! advances as 
against the stipulation fo 40 per cent minimum 
under the guidelines of RBI. This constituted 
1.14 per cent of total advances by the bank 
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during the last year. The Committee wOI..ld 
however like the Canara Bank to find out whe-
ther there are any states or regions where the 
percentage of DRl advances to total advance 
has been less than 1 per cent and DR! advances 
to SCs/STs have been less than 40 per cent uf 
~tal DR! advances. The Committee desire t!lat 
the bank should make concerted efforts to see 
that the prescribed targets are reached in each 
States/regions of its operation. 

Under the guidelines regarding DR! scheme, 
banks may route credit through Cooperative 
SocIeties/LAMPS organised specially for the 
benefit of tribal population in areas identified 
by Government. The Committee recommend 
that in order to give benefit of DRI Scheme to 
an increasing number of persons belonging to 
Scheduled Tribes, Canara Bank should rOllte 
DR! advances through Cooperative Societiesl 
LAMPS, in addition to RRBs. 

The Committee have been informed that the 
Task Force which was constituted by Govern-
ment to review the working of DR! Schemes 
has submitted its Report in March, 198& antI 
the Report is at present under examination by 
Government. The Committee regret to Point 
out that Government have already taken one 
year in examining the Report and desire that 
an early decision should be taken in the matter 
so that changes, if any, to be made in the om 
Scheme should be carried out expeditiously. 

The Committee note that loans upto Rs. 
5000/- each for construction of houses are gran-
ted by the bank to Scheduled Castes and Sche-
duled T.ribes at 4 per cent rate of interest. 
Loans aboveRs. 5000/- carry interest at 13.5 per 
cent per annum. The Committee consider that an 
amount of Rs. 5000/- is not at all sufficient for 
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construction of houses particularly in view of 
the escalation in prices of building material. 
The· Committee recommend that the amount (I[ 

loan at 4 per cent should be increased at least to 
Rs 7500/-. 

.The Committee regret to note that under 
Direct Housing Finance to Scheduled Castes/ 
Scheduled Tribes and weaker sections, the 
share of SC/STs is a meagre amount of Rs. 3.94 
laC'S in 1983, 7.81 lacs in 1984 and 6.23 lacs in 
1985 upto June out of a target of Rs. 138.30 lacs. 
The Committee express their ~happiness at 
the unsatisfactory performance of the bank in 
the matter of providing housing credit to SCsI 
STs. 

The Committee have been informed that at 
present Canara Bank is not channelising hous-
ing finance through Regional Rural Banks, Vil-
lage Cooperatives or SC/ST Development Cor-
porations. The Committee recommend that with 
a view to increase the share of Scheduled 
Castes/Scheduled Tribes in housing loans 
Canara Bank should start extending housing 
loans through SC/ST Development Corpora-
tions. 

The Committee note that educational toans 
are granted under DRI Scheme at concessional 
rate of 4 per cent to those students who are 
not getting any scholarship/maintenance grants 
from Government or edudational authorities. 

'The Committee are unable to uitderstand the 
rationale behind the condition that the student 
should not be in receipt of scholarship before 
getting educational loan at concessional l'a~e. 

The Committee feel that in case the scholarship 
.~--- -.-..... -.. ~-.---------



91 
--_ .. __ . __ ._.-------- -

1 2 3 
--------_. _ .... -------- .-------... - _ ...... __ ._---

. ·'·r., ... ,.. 

49 6.51 

fie 6.52 

amount is insufficient the student should be 
able. to obtain loan at 4 per cent interest to 
meet his requirement. The Committee recom-
mend that the scheme may be amended accord-
ingly . 

The Committee note that the share of Sche-
duled Castes/Scheduled Tribes in educational 
loans as in June 1985 was 6.06 per cent as re-
gards the number of accounts and 2.5 per cent 
in terms of amount. The Committee desire that 
Canara Bank should make efforts to increatze 
the share of Scheduled Castes/Scheduled Tribes 
in educational loans and issue necessary instr-
uctions in this regard to all its branches. 

T~~ Committee note that the share of Scheduled 
Castes/Scheduled. Tribes in priority sector 
lendi'llgs by Canara Bank was 3.50 per cent at the 
end of 1983, 3.99 per cent at the end of 1984 and 
4.02 per cent at the end of September, 1985. 
While the Committee appreciate that the share 
of Scheduled Castes/Scheduled Tribes haA been 
increasing during the last 3 years, they are con-
strained to point out that it is much less than 
the ave.rage of 6.1 per cent for the Publfc 'Sector 
Banks taken as a whole. although Scheduled 
Castes/Scheduled Tribes constitute roughly about 
23 per cent of the country's population. The 
Committee recommend that special efforts should 
be made to .increase the share of Scheduled 
Castes/Scheduled Tribes in the Priority Sector 
advances. 

At present data on priority sector lendings of 
banks are not available separately for Scheduled 
Castes and Scheduled Tribes. In the absence of 
separate data it isdifticult to say whether Sche-
duled Tribes are getting their due share in total 
bank credit given to Scheduled Castes/Scheduled 
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Tribes. The Committee therefore recommend 
that separate data should be maintained' by 
Canara Bank regarding their priority sector 
advances to Scheduled' Castes and Scheduled 
Tribes. The Committee further recommend that 
Banking Division should issue necessary instruc-
tions to all the nationalised banks in this regard. 

The Committee note that under gUidelines of 
Reserve Bank of India, 25 per CEmt of the priority 
sector advances or 10 per cent of the total 
advances are to be given to weaker sections 
category' which includes ,Scheduled Caste/Sche-
duled Tribe borrowers, landless labourers, small 
and lmarQinal ,&'nners, tenant farmersft.share 
croppe.rs, artisans, village and cottage industries 
and LR.D.P. beneficiaries. The Committee regret 
to note that no separate norms have been pres-
cribed regarding share of Scheduled Castes/ 
Scheduled Tribes in the total priority sector 
advances. The Committee recommend that as in 
the case of DR! Scheme and mDP unde.r which 
targets have been fixed for lending to Scheduled 
Castes/Scheduled Tribes, certain minimum per-
centage of the priority sector lending should be 
earmarked for Scheduled Castes/Scheduled 
Tribes. 

The Committee also note that under IRDP, 30 
per cent of the beneficiaries have to be persons 
belonging to Scheduled Caste/Scheduled Tribe 
and at least 30 pel" cent of the resources invested 
should go to Scheduled Castes/Scheduled Tribes. 
While the Committee appreciate that Ca'nara 
Bank has achieved 30.4 per cent as against the 
target of 30 per cent Scheduled Caste/Scheduled 
Tribe beneficiaries, the Committee desire that the 
bank should not feel contented with the achieve-
ment of the target but make all out efforts to 
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6.. The Committee note that a Register is maintain-
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ed by the branches of Can:.ra· Bank in which all 
loan applications a,re entered. Applications re-
ceived from Scheduleal Castes/Scheduled Trii;)es 
are marked in red ink. Date of disposal is also 
indicated in this register. The Committee desire 
that information regarding loan applications re-
ceived from Scheduled Castes/Scheduled Tribes, 
number of them rejected and snnctioned and 
amount sanctioned should be maintained at the 
Head Office of the bank. The Committee feel that 
the Head Office oan monitor the flow of credit t. 
weaker sections more effectively if such bask: 
datu is available t@ them. 

The Committee have been informed that • among the main reasons for rejection of loan 
applications are (i) falling beyond the area of 
operation and (ii) Pr4Dject considered not feast-
blelnl'lt viable. The Committee desire that in 
such cases the bank o1!lcials should give necessary 
guidance to the applicants as to which branch 
they should apply or the changes that should be 
made in the project to make it feasible/viable. 

6.18 The Committee would like to stress that a 
sympathetic snd a positive approach on the part 
Of bank officials while dealing with loan appli-
cations of SCs/STs is of paramount importance 
as it can go a long way in increasing their share 
in the total lending of the bank. 

51 S ... The Committee have be~n informed that SeniOl' 

, , 
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Execu1ives and Controlling officers ensure that 
the branches comply with the directions given 
by Reserve Bank of India regarding margin and 
guarantee etc. The Committee, however, regret 
to point· eut that during tours by Study Groups 
of the Comaittee, complaiRts continue to be 
rtce1vefi JeflArding surety OOin« )n'5isted upon by ------_._--_ .. _---._--- -.-,---.-~ 
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banks for securing DR! loans by Scheduled Castel 
Scheduled Tribe people. The Committee c;I.esire 
that bank Managers should be instructed not tEl 
insist on surety etc. for small loans upto Rs. 5fXX)/-
and follow the guidelines of the Reserve Bank 
of India meticulously. 

The Committee note that under the present 
data collection system in respect of recovery of 
loans '110 separate data of recovery from Sche-
duled Caste/Scheduled Tribe beneficiaries is 
kept. However, in respect of DR! lendings the 
percentage of recovery for all borrowers is 55.47 
per cent in 1984 whereas it :s 52.22 per cent for 
Scheduled Caste/Scheduled Tribe borrowers. The 
Committee note that recovery percentage fot 
Scheduled Castes/Sch-eduled Tribes is less than 
the overall recovery percentage and desire that 
the bank should make efforts to improve recov8lIY 
position by all possible efforts. 

The Committee regret to point out that the 
assistance forthcoming from Gove.rnmen~al 

a1,{encies and Scheduled. Caste/Scheduled Tribe 
Development Corporations fOr recovery of over-
dues is not satisfactory. The Committee desire 
thaL the bank. should take up the matter with 
the authorities· concerned at block and district 
levels and sort out the problems they are facing 
in recovery of loans. As timely recovery of loans 
is' essential for recycling of funds, the Committee 
recolllmend that the bank personnel sheuld have 
a close liaison with Scheduled Caste/Scheduled 
Tribe Development Corporations and various 
Departments of State Governments in'identifica-
tion of beneficiaries, selection of scheme for them 
and recovery of overdutrs. The bank should also 
extend all possib~ guidance and advice to Sche-
duled Caste/Scheduled Tribe beneficiaries so as 
to avoid failure Qf schemes and rather to improve 
upon their per,fCill'InanCe with a view to generate 
profits. This will make recovery of loans easiel'. 

- -----.. ~--------~---- --.-----
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